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Particulars to be examined = o Endorsement as to'result of eXamination
Is the appeal cbmbetent 7 \? C
a) Is the application in the ST
prescribed form ? - _ S v
b) -Is'thebappliqation in paper A T
' ‘book form 7 . L ' B
c) Have six’cdmplete sets.of the . .:{f (».:\K
application been fiked 7. RPARICEER S
a) 1Is the appeal in time ? q?-;’

h) If not, by how many days 1t
is beyond time? '

©) ‘Has suffieient case for not

making the appllcatlon in time,
»been filed?

Has. the document of authorlsatlon/ “@/\3
Vakalatnama been flled ?

U ¥ B §
‘Is the. appllcatlon accompanled by - o PN s O f "j"izf’\ cif % -
8,D /Postal Order for Rs, 50/ - 'ﬁ? - o ’ b de
‘ ‘ b colN i
Has the certified COpy/COples . u §3L{_ !
of the order(s) against which the ,,y”k; , ’
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a) Have the copies of the , :
documents/relied upon by the . %
applicant and mentioned in the J.wj
‘applicationy been filed ?

b) Have the documents referred
to in (a) above duly attested N oo
-by a Gazetted 0Officer and : d
numbered accordingly ? .

- c) Are the documents referred

to in (a) above neatly typed r?'“v
in double sapce 7.

Has the index of documents been : » . R
filed and pageing done properly ? '

Have the chronological details

of representation made and the

out come’ of such representation
been indicated in the application?

Is the matter raised in the appli=-
cation pending before any court of
Law or 8ny other Bench of Tribunal?
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REGIST-nTIGN No. 82 of 1989,(L)

.'f ' : .‘ . : . .
v APPELLANT KeSsPatra and Others
' REPUTCANT . ¢
o VERSUS | -
. -DE?H“M;T . Union' of India and Others.
I RESDONUENT = : ™ '
.rial ~ . Brief Drdor,, rﬂentlonlng Ref‘erencc. o ,Hdu comp;i'é'a—'
nomber » 3. - . if necessary. - - . o with anddate
., of ordery © - I - . ©{ - of compliance
' and date ' B T S ‘ '
17.4.8B. *ﬁ,_7
Hon* ble JUQthQ K Nath v C., .
an ble D,S.,Misra,’ © A Me, :
o .Heard the learned c0unsel for ths_apollcantI _
IR do not thlnk that the case of apollcant No.1 | . ~'!k’
o 2 ,K.S Patra can be Urooerly joined with ths case of | o
‘ remaining three appllcants._ DoMs Bhattcharljee
. Nizamuddin and M.L.Ahuja. While we - allow the .
. 'laat three named to the applicant. to join the . : IR
ff‘,L _ ,appl;catlon, “the pravur’for JOlnlng Ke3. Patra is / f"j e

| rejected, He is of courde at llo@rty to flle an'
AL 1ndependent petition, The aopllcant will strike.
of hlS name from the urray of the apol:cants._,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL~LUCKNOW BENCH
LUCKNOW,

0.A. No. 82 of 1989.

KeSe Patra & 3 othersSeecccecccccscceese ‘Applicantso
Versus

Union of India & OtherSeecceccescscee ReSandentSo

Hon'ple Mr, Justice U.C.Srivastava-. V.C,
Hon'ble Mr. K. Obayya = Member (A).

(By Hon'ble Mr.Jugtice U,C.Srivastava-vQ
The applicants four in number Sarva Sri
KQSQ patra, D.M. Bhatfacharjee, Nizamuddin and M.L,-
A¥uja have approached this Tribunal chall%pgingAMeir

slipércession dnd shave x prayed that they will be

promoted as Chief Design Assistants with effect

from 1;2.85. the date when the&ﬁuniors were promoted,
and they may als.o be paid the arrears of emoluments
and'intefest mdy also he paid_to them érom that
date. | J | ‘

2.  All th,eSé"apﬁiicahts:ﬁorking in R,D.S.0.

in the grade of 550-750, In view of the éailway Board
circular dated 3,7.85cadre restructing was-to be
done‘on'§he basis of 4crutiny of service records,

The applicant no. 2,3 & 4 were supe:gedsd and their
juhiors‘were promoted to higher grade to the post

of Chief Design.ASsiStant in Grade Rs, 650=960. Thé -
applicant no. 1 was subsequently superseded by order
dated 22,7.86 which was in continuation of earlier
ordere. Representations were made, by these applicants
but' the same represeptatdons were réjected ané that
is why the applicantéhaQe approaced this tribunal;

3, The respondents have opposed the‘ilaim of
the applicantsand ha¥estated that the gradation was
méde by the.departmental Promotion cocmmittee in

pursuance of the Rail&%y'hoard circular dated 3.7.85
and the same read as follows " Existing classifica-

tion of Post covered by these re=s tructuring ordess
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“Selection™ and "Non-Selection™as the case may be
reméins unchanged. However, for the purpose of
implémentation_of these orders, if an individual
railway servant becomes due for promotion to only
one grade above the grade of the post held by him,
at present, on a reqular basis, and such higher
grade post is classified as a "Selection™ post,
the existing selazction procedure will sﬁand modified
in such @ qase to the extent that the selection
will be based on a scrutiny of service records
Qithout holding ény written and/or viva-voce tests,
Under this procedure the cétegorisation'outstanding'
will not exist.“_As a result of a consideration
by the Departmental promotion Committee 31 Officers
were prdmoted and four were not promoted, It has
been broucht to our notice that all these persons
were promoted‘oh-adhoé basig,&n the very hext year ,

obviously because vacancies were existing and they

were considered t» fit to handle this Mp=-graded

‘post. On behalf of the applicant{this selection
has been challenged 3and it has been contended that

the . ecord was not properly prepared. The record

has been produced before us which indicates that the

entries of over all 31 pérsons who were promoted
were muéh better thﬁn the applicant, although the
applicant earned the entry of good and very good
but in the yeér 1984 incigently all these four were
rated as average and it appeérs that pecause of
this light difference between the record of all
these persons, these four‘applicants‘were not up-
graded., The assessment was to be made by the Depart-
mental Promotion Committee and the difference howso-
ever mdde,was for the Departmental Pfomotion =ik
Committeé tp decide and asses and i&snnsisagiéﬁf//
howsoever the contention on behalf of the applicant

(SX K RBRYRARA XK
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is strong, it may be, these minor details or entry
of one year was ndt'téﬁbektakgh into account, It

is not possible for the Tribunal to re-asses the
same, In this connection the powers of the court

is limited, and in this connection a reference rs

to be made in the case of Balpat Aba Sahib Sglankey
Vs. S. Mehajan A.T.R. 1990 S.C. P. 434 and in the
case of State Bank of India Vs, Mohd. Mynuddin S.C.

1889 and the case of U.P.3.C Vs. Hiranya Lal Deo

» 1988 $2C. P. 1069. Although the later case was unde

a8 particular regulation, buﬁ the pesition will not
be differend® when assessment is made by the
Departmental éromotion Committee, Xh&x=

4, There being no allegation of malafide

or bias, as such it cannot be said that the
Departmental PromotiOn Cbmmittee fell into an error
in making the assessment. However, so far as the
récord is concerned the difference does not appear

to be much and in particular year,_fhere was down

- gradation for which it app=ars that no earlier

notice or whatewer is given to the applicant;
there appears to be no reason,that why now the cases
of upgradation or higper post will not bpe consider

ed and their adhoc upgradation will not pe

‘regularised. WXMEXSNxxaBs¥EX but for the above

observation, the application is otherwise dismissec”

le.”

Vice Chairman,

Dt: June 24, 1992.
(DPS)
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 BEFORE THE CEWTRAL ADMIL\II PRATIVE TRIDUJAL , ALLAHADAD

LUCK@@W BEJCH ,LUCKH@@

K.S.Patza gné others = « - =« e = = o= = « - -‘Apblicaﬁts.

ver.:uc;
N

Union of India = = = = = = =~ - - -f; - - - - = = REeS p@ndent

APDLICKTIO” UNDER “RULE 4(5)(&) of Central Adminlstrative
Tribunal Rules,1987 '

»

Thv applicants bez to state as under :-

- : - 3,

Te That the cauqe of action in the case of all the anolicantq

fa the same 1.8, L.7. 1J8% the date with effect from which all
of them xqeg-e sepogeded %7 the janiors,
2, That the nature of thevrelief pra§eé for is the zame 1.e.,5he
order “fﬁ%q&gmgeg%iv\ ;ha: been sought to be set as 1ae “no-gk
the rggpondegts to bendirgcted to promate thé applicants witk

*

the common date i,e, 1.7.1985,

3. That all the apnplicents have common interest in the matter,
+ 3

It is therefore prayed fthat your henour may kindly

be permit the applicants to join togethar end .- file a single -

s -
.
4\,&\(2@5{7/{&%\@

L,\(_O )(')) 23@3 (R.B,SRIVASTAVA) .
. r ) .

apvplication, - *

Adyvocate . .



IN THE CEN'BRAL ADMINISTRATIVE ’.ERIBUHAL » LUCKNOW BENCH | %

‘; | LUCKNOW -~
L Application wnder 8/19 of the Administrative Tribunal
} .
, Act-1 98%
K;S.Patra and others .....eeseecesvisecesesessces Applicants
Vs.
Y. Union of India and OtherS....e..eeessceveessesss e Respondents
INDEX
S.No, _g;tlculars of documents relied upon Page No,
- ompilation No,I
LIS Applj,eation - . o 1 t0 9
\; ~ Compilation No.II | .
: 2,  Annexwre A 1 _ , 13 ,
3.  Annexure A 2 e ‘ 14 to 15
_ Compilation No.I , o ,
4. Annexure A 3 o - 10 to 11
5. = Annexure A 4 . ' | _ 12
‘Compilation No.II | .
6, ~ Annexure A 5 16
7.  Annexure A 6 _ . 17 to 18
- 8, ~5Ammmmeﬁ.7\. ' : 19
- 9, Annexure A 8 S S 20
% 10,  Annexure A 9 | ‘ | 21
’ 11.  Annexure A 10 o . ‘ 22
12,  Annexure 4 11 | S 23
13. . Annexure A 12 ' : | 24
14, ~ Annexure A 13 . | 25 to 27
15, Annexure A 14 : :
16,  Annexure & 15
17. ~ Annexure A 16 -
18. Amnexure A 17
19, Amnexure A 18
20, Anrexure & 19
A 20

21, Annexure‘

Signature of the
Advocate.
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In the Central Administrative Tribumal, Lucknow Bench

Lucknow,

Between

K.S\PATRA & 3 others ™ , . ", ., . . . v v v v . Applicants

Vs,
(1) Union of India

' Ministry of Railways

& - . 8 e e’ 8’ e s & @ .-Respondents.
(ii) Director General, RDSO
Lucknow

1.  Particulars of Applicantss

A. (;) Name of applicant ¢t K.S.Patra
(;i)_ Name .of Father ¢ Late K.K. Patra
(1,12&) Age of applicant : 54 yrs. (D/B:l.rth 1.7. 193&)
| (1:;) Designation & t CDA Ad-hoc in
" Particulars of office RDS0/LKO.
. where employed, ‘ _
(v) Office address $ CDA Ad-hoc, M.P,Dts,
. RDSO/LKO,
(vi) Address for service '3 Resident of C-16/2,
of Notice, Manaknagar, LKO.
B, (i) Name of Applicent ‘s D.M. Bhattacherjes
(i1} Name of Father 3 Sri K.R.Bhattachar jee
(111} Age éf Applicant &+ 50 Yrs.(D/Birth 3.8.38)

(iv) Designation & Particu- s CDA Ad-hoc in RDSO/LKO,
- lars of Office where |
employed,

S (v} office Address 3 CDA Ad=hoc, M,P, Dte,

V\T¢\ﬁ}jtj%§fnvi Address for service K Resident of B-159/3,

Manaknagar, Lucknow,

.........2
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C. (i) Name of Applicant 3 -Nizamuddin
(ii) Name of Father & Late Usmani Gani o
(41i) Age of Applicant & 50 Yrs (D/Birth txk 1.7,39)

(iv) ‘Designation & Particu-s CDA Ad-hoc in RDSO/LKO,
lars of Office where ) |
employed,
(w}) offige Addresé s CDA Ad-hoc, MP Dte
| | RDSO ino.

(vi) Address for service Resident of A—25, Manaknagar

of Notice ' Lucknow
D. (i) Name of Applieant s M,L.Ahuja ~
(i) Name of Father 3 Late Jagat Narain
(iid) Age of applicant 1 33 53 Yrs, (B/Birth 3. 7. 35)

(iv) Designation & Particu-: CDA Ad-hoc, in RDSO/LKO,
lars of office where

employed, |

(v) Office Address . 1 CDA Adhoc , NP Dte
| RDSO/LKO, .

z “r £

(vi) Address for service s Resident of B-154/1, Manaknajar

of Notice -+ Iucknow,
(2) Particulars of Respondents 3= ‘ -
A, Name & Particulars ° 1§ Union of Indis
'of Respondent, | Ministry of-Railways, -

Rail Bhawan, New Delhi,-

B, Name & Particulars : Director Gemeral .
of Respondent, ~ RDSO Manaknagar,
Lucknow,

(3) Particulars of Orders against which
the- application is made, The appli-

cation is sgainst the followipg orderss- -

0000'000903
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@ (a) (;}/Order no, ¢ Staff Posting Order No.389
of 1985,
> E (iii,Dated | ¢ 20-9-1985
E (i11)Passed by 3 Jt. Director Incharge,
? MP Dte /RDSO
B % (iv) Subject in brief s Supercession of applicﬁyﬁwuw
“ B, C & D in Cadre Restructing
| wef 1.7,85 in scaie &,650-960
> ] S o | (s).
. (b} (1) order No, : Staff Posting Order No, 300 of
% | 1986 (in continuation of SPO
f No, 389 of 1985)
(ii) Dated $ 22,7:1986
- (iii) Passed by s Jt,Director Incharge,
K | ’ MP Dte/RDSO
;%ﬁ, i (iv) Subject in Brief ¢ Supercession of Applicant A
B T (K.s.patra) in Cadre Restructing

wef 1,7.1985 in Scale Rs.
650-960 (RS).
(4) Jurisdiction of Tribumal 3 The applicents declare that

% o : the subject matter of the Orderg

. aéainst which they want redre-

ssal is within the jurisdiction

{ ~of the Tribumal,

| (5) Limitation ¢ The applicants further declare that the

| | | application is within the Iimitations
'prescribed.in.SQZI of Administrative
Tribunal Act ;;85, having been filled
within one year from the last order of

" the Director General/RDSO dated 16,11,88

against the Joint representation made on

28,.,9.88/12,10,88,
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Further the applicent A had raised Induétrial
Dispute on 20.10;87_soon4aftgr.his super-
cession when his representations dated
20,8.86 & 24 ,6,87. were rejected on 14,5,87

& 3.8.87 respectively, which is still pending
and éhall be taken back affer.admissionyof
this petition as Railway Maﬁagement is not
.willing to contaét the. Cage_  on. the plea

that RDSO is not an industry.

(6) Facts of the case :-

(1

(i1) |

(11)

(iv)

The facts of the case are given below -

The'appiicants were workiné in the RDSO under Opp.
party No, 2 as Senior Besign Assts (8DAs) in Gr.
Rs., 5)ou7so(Rs) vide c0py/Extract of Seniority List
as on 1.4,85 (Annex.j)

. 7
That in view of the letter of Rly. Board dated 3,7.85

(copy enclosed as Annex.2), cadre Restructing was to

be done on the basis of scrutiny of Service Records,

‘That the Staff Posting. Order No. 389/85 dated 20,9.8%,

applicants B, C & D were. superseded and their junions
were promoted to higher grade to the postﬁof Chief
Design Assts (CDAs) in Gr.Rs.650-960(RS). ~ ~ «

A copy of the letter is enclosed herewith as Annex,3,

That the appiicant,A (Sii K.S..Pafra) was subsequently
superseded by staff Posting Order No, 300/86 dated
22,7.86 (copy enclosed as Anhex;k) which was in

continuation of earlier SPO No. 389/85 refered to above

0'0000.05
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(v)

(vi)

(vii)

858

That the applicents A, B, C & D all ﬁad made
indivisﬁal represénﬁations against”the’supércéssion
orders but were all rejected on the plea that they
were not found suitable by the Commiittee éppoinfed
to assess the saitayiiiz? of the'caﬁdidatés. Their'
representations are bedd asldﬁnex. 5 to SvAnd the
rejection letters by the_ﬂG/RDSO, (opposifé ?aréy

no,2) are Annex. 9 to 12,

oL

Applicant A,_thereforej:anothefbrépresentation for
reconsideration as he'waS'ﬁof made known the foun-
dation of denial of benefit of Reétructuring on
2&;6,87 (copy enclosed és Anﬁex.13} which too was
rejected on 3.8;87 by 0.P.No.2, §ide;hié lotter

.dated 3.8,87 (copy enclosed as Annex, 14},

That tlie RDSO Administration subsequently promoted

2gTwo) 8C Candidates of another directorate

- (Research B&S) as Chief Research Assts (CRAs) as a

result of cadre Restructuring vide SPO No., 330 of

1988 (copy enclosed as Anmex,15} on which all the,

4(Four) applicants made another joint representation

‘on RB 28;9.88 (copy enclosed as Annex,16) which was

‘lost in transit, Another copy of the said applica-

tion was submitted om 12,10.89 (copy enclosed as
Aunnex. 17) for reconsideratiom of their case in the
light of SPO No, 330/88 (Aunex. 15), which too was

rejected by OP No, 2 on 16.11.88 (cOpy enclosed as
Annex.18)

(7) Details of remidies exhausted 3-

The applicants 4, B, C & D deqlafe that they have

availed all the remidiZéé%;;{igR e to them under the relevant
csarvice rlasg
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All the applicants had made individualbrepresen-
tations against the supercession vide Anhex. 5 to 8‘L
which all wéré re jected by the OP No., 2 vide Annex, 9
to 12 on the same date i.e., 14,5,87 and later on a
joint representation was made, the final rejection was

made on‘16.11.88'(Annex. 18).

Matters not previously filed or pending with any other

Court ;-

Cw&a»@W\ Industrial Dispute was raised by a Regd, Union of

RDSO for the applicant A which is still pending with
ALC (Central)/LKO and shall be withdrawn because RDSO
Administration is not'w;llipg to contest on the plea that
RDSO is not an industry & the matter does not come withiﬁ

the perview of the Central Industrial Tribunal.
Relief(s) sought :-~

In view of the facts mentioned in para 6 above,

the applicants pray for the following relief,

(a) That the orders of supercessioﬁ of the applicants

be.set-a-side & the opposite parties be directed

to prbmete'tﬁe applicantzas Chief Désigﬁ Assts(CDAs)

wef 1,7.85, the date when the juniors were promoted,

(v) That the Opposite Parties ﬁe further directed to pay
the arreaﬁs of emoluments dﬁe on that account,

(¢) That the Dpposite Parties be dirécted.to pay interest
on the amounts founé due wef 1.%;85 upto the date of

actual paymen 

decision of this case.

.000000.7
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o

AURY

=

(d) any oWev suitable relief which the Tribunal
U ~ considers just & proper in favour of the applicants,

L]

(10) Interim relief if prayed for ;-

No Depttl, Selection ge held against the e#isting
vacancies Qf Chief De;ign ASsts (cpas) in M.P.Dte/RDSO
till the final disposal of this case, The RDSO Admm,

u vintends to.hold such a selection at any time vide their

| staff notice no, Rectt/ES/SDA(MP) dated 23,6.88 (vide

.ﬂ Annex, 19).

- (1) Application is being presented by Counsel,

| (12) . Particular of Bank Draft  State Bank of India

fee,

d (13} | ‘List of Ahnexurea $-

i Anmexure 1 Copy/extract of Seniority List of SDAS/MP‘Bte
¢ : as on 1,4,85, | " |

i Annexure II . Copy of Rly. Board's letter dated 3.7.85 for
| Cadre Restructuring in RDSG/1KO,

| Annexure III SPO No, ;89/85 dated 20,9,85

Annexure IV SPO No. 300/86 dated 22,7,86

| Avmexure V  Representation dated 30,8,86 of K,S.Patra
? (with ome encloser).

4
i ’
i

ﬁ Annexure VI Representation dated'h,10?85 of DM Bhattachar jee.

| Amnexure VII Representation dated 23,9.85 of Nizamuddin,

| Annexure VIII Representation dated 23.9.85 of M L Ahuja.

._.......8
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Annexure IX = Rejection Orders dated 14.5.87 against Annex5

~ Anmexure X Rejection Orders dated 14,5,87 against Annex-6

" Anmexure XI Rigz " U " S Annex-7

Annexure XII " u " " " Annex-8

Annexure XIII Second‘Rapfesentatiqn dated 24,6,87 of K,S.,Patra
(with a copy of Annex-2, copy of Bd's letter
dated 5.3.86 and a cutting of News Paper
dated 8.2;87).

Annexure XXV Second*Rejeétion Order dated 3.8.87 against’

| Anmmex=-13

Amnexure XV . SPO NO. 330/88 dated 16.9.88

Annexure XVI Jdoint Repregentatibn'of all applicants dated
28,9.88

Anmexure XVII Joint‘Repfesentation of all‘;pglicénfs'déted
12,10,88 (Same as Aqnex—!é).

Annexure XVIII Final Rejection Qrders dated 16.11;88 against
innex-17. "

Annexure XIX ‘Staff Notice No, Rectt/ES/SDA(MP) dated 23.6.88

| (for holding a Déﬁtt,JSelection aé;i;st existing

vacancies of CDAs in MP Dte/RDSO).

Rmeoure XX wpo Mo W) ge Dalml 26)q) 84 WMMM&W '
Verification @ | . -

1 K,S. Patré s/o Late k.K; Patra Aged about
5% years working as CDA; adhoc in'ﬁo%ive'gowerfﬂirectdrate in
RDSO»underiDirector Generallﬂbsez Manaknagaf, Lucknow R/o
€~16/2, Manaknegar, Lucknow do hereby verify that contents of
paras 1 to 13 of this application are true to the best of

my kxm persopal knowledge and Rules and Law guoted there im

...Q‘...gv




v

R

t 98

are as per Legal advice believed to be’ true, and

that I have not suppressed any material facts..

Dated: 7«@ ,5 é)? L.

~ Places Lﬁ O(‘”/VCMW_ ‘

o hPwcels
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1?%,a Snrl‘HardyaliSingh
SR, ahri_Md, Lniy

26,8 hri T, Nandy

NS

! {Mlnlstry of' Rallways
arch!Designs & Standards Organioatlon

'Rese

‘uDA/SDA in the NP Dlrectorateao;;ﬂbso;?'

S Ag-a reqnlt of cadrp rOoren s restructuring 1n,terms of
-1311way ‘Board's letter No. PCILI/85/UPG/14 dated 3,7.85
Lreand distri butlon of posts circulated under: Esttl.. Branch's.
“;1etter No. E1/5/0RG/1/UPG/Sc. :Staff dated 16,8,85 for the
ﬂatﬂgory of - CDA/“DA ‘at the ratlo 0f 60340, the 'following .=
Drom tﬂons have been ordered in the.oategory of Chlef Des;gn
g 650+ 960 (RS) Wee Ll :

J 1

azuddin

: fishrL R P Ramﬁal
‘?;MSurl S Nat*wjan

414;wauri S. Bhattacnarjce';
,J:._ohri v.u,_wior& E
““5; S‘r* M, Sluyan?rayana Sk
17 ffS.R uupta {;fﬂ '

T. AIagar' NSRS
K.N., Nei
. 1 H.S. Vlrdl .
”331;15Hri Harbhajan Singh -
' "L F.H. Seth :
2 K.K. Roy . i
24 IEQK.‘Gupta o
125, Skri H.S. Bombrah® ..
.ﬁ26. St T.So’Hanopal ~d :
ET. Shri H.3. So \npql lo- T :
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T -Piomotlon orﬁvrs aﬁalnst th Aremulping‘f:“"

Ueflﬂn Aé stants w1ll be- 1ssued

| QU sehgal) "7 i
5 Dlrector Inch (MP) -
o Ax{'r/g“ﬁ"

S

.-'-'SO/L-TII"'f(ln ‘triplicats)
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GOVERN MENT OF INDIA

B | . MINISTRY OF XAXLNKYE TRANSPORT
R ' DEPARTMENT OF RAILWAYS | ,
— RESEARCH DESICNS & STANDARDS ORGANISATION

Manak Nagar, Lucknow-11
STAFF POST ING ORDER NO. BOQ_OF 1986

Sub:- Cadre restructuring of Group e o-

CDA/SDA in the MP Directorate of RDSO,
Loyt

In contlnuatlon of this office Staff Posting Order
» No, 389 of 1985 and 475 of 1985, .as a result of cadre

restructuring , the following promotlons h?ve been ordered
(4 XS i

in the category of Chief Design Assistant scale Rs. 650~ 960
(RS) w.e.f, 1.7.1985,- S

ﬁ%*‘ yx§ul Shri P.S« Baboota as Chief Design As31stant ( ;3ov/ )
) ? v

>, Shri Y.L. Taneja . . =do=-
‘ 3, Shri S5.5. Sian : L =do= -
Crie ] 4, Shri_M.B. H Slddlque _ -do4
2,  Shri M.A, olngh SDA/MP who was offlclatlng as CDA

in the HMP Dte. on adhoc ba31s stands revertnd w.e.f,

1.7.85.
NIt/ D
\ T (% qus hb\zk Z'E;
DA:Nil, o for Jt Dlrec%o . (1/¢) ¢

File No. ART/9
dated : 22 7 86

(‘

DISTRIBUTION -

;C}Vﬁ%MP (I/c)  JDMP-v  JDF  DD/B-I  DD/Admn.
(jiﬁé%; _ PA to Dy. D& SO/MP  SO/E-III (in duplicate)
< "

Staff concerned. Staff P/flle "~ Notice Board,
CTSA/RDSO/ Lucknovw, ;
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\‘ Senlerity list of Senier Desipgn Agsistantvin urade Rs.d S%%g
(R3S) as on 1~4~1935 of Motive Peyer Directerate/RUS0/ KO,
(Copied from the list issed by Administratien)

' , 1. Sri Hardayal Singh
- 2 i M g r‘j n oh

¥ ‘ 3s " Md.Faiyazuddin
4. " V.P.Bajaj v
‘4. Se " JeP,Mehrotra
6 " S.Hari Rae
7. " A,R.Dass
.Be " NeCeChatterjee
9., " P,Re.Tongaenkar
10 " B,K.Nayyar
\( 11 " M,Subramaniyam
A 12 " D.M.Bhattacharjee
l 13 " R.P.Rampdl
‘ 14 " SeNatrajan
: 15 " Avtar Singh Sandhu
‘ 16 " ° T.Nandy
17 " S.Bhattacharjee
18 V,%Msra
19 # M,Satyanarayana
20 " S.Rei3upta
21 " T.,Alagar
22 " K,N.Nair
77 23 "  He3.Virdi
24 " Harbhajan Sinzh
25 n PeN,Seth
26 "  K.K. Roy
27 " Md,Nizgmuddin
23 " M,L, Ahuia
29 1 BoKse Gupta
30 " HoSo B@mbrah
31" T.S¢ Hanspal
\ 32 " HeS, Sehanpal
i 33"  S.Ko Chaudhary(scC)

. 34 0 D.S' Jhaﬂs
- 35 n DOK. Gh@sal

36 " B.So Babo@ta
.. 37 " KQSQ Patra
/s Y)\ 33 " Y.L, Taneja.
39 3.5, Sian
40 ¢ MBH Siddigqui
41 # Je.Ke Bhazchandani
42 " $,B. Gupta
43 " N.KeSaini
44 0 RS, Madhukar
45 moih Sinzh
RKEKKEK pRERRK

Note by annlicants:-

. 1l=0ut of 45 ramx emnleyees 40 were nromotedas Chief Hesign Asst
sXa}i’ ‘ wefs 1=7-85 in different Staff Pos*lng Orders except the 5 at
' Sl.losy 2-12~27-28 & 37 the underlined names, - .

2= This positien stands as on 1=-12-~1938, by implementing
qﬂjATVA re-structure frem SDA @ CDA wef, 1-7-85( as ver Boards
hééd?

Orders dated 3=7-1935,
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A Nei— xﬁ 3;93
Government of India _

Ministry of Railways

Railway Board
No.PCIII/85/UPG/14 New Delhi dated 3~7-85,
The Director General,
R.D.S.O.,
Lucknow,

Re: Cadre Restructuring of Group 'C' =
801entific Staff ad RlDoSoOo

L L B I I

The restructuring of the cadre of Sclentific staff of
RDSO has been under consideration of the Board. The Board, with
the approval of the President, have decided that the Scienf ific
staff of RDSO should be restructursd in the following manner :-

Regearch : _Design
Chief Resegrch 60% . Chief Design Asstt, 60%
Asstt.'k.650-960) (ks 650~060
Sr.Research Asstt,  40% Sr.Design Asstt, 44%
(Rs+ 550=000) (R3¢ 580=750)

2. Posts in scale £5.700-000 operated on the Research side

in certain Departments should continue as part of the percentage
provision for scale k.650-960, Similarly, the existing sanctions .
for non-sanctioned Selection grade Rs.650-1040 will also continue
as part of the percentage provision for scale Rk.650=960,

3e The Board observe that the distribution of posts in variow
grades in the fifferent Departments, both in the Research and
Design Wings of the RDSO, are uneqwl, As a result of introduction
of a common percentage for all the departments both on the BReseach
and Design sides, action should be taken by the RDSO Administratin
to progressively adjust the cadre the revised percentage through

annual reviews, This exercise should be done by adjustment
agalnst normal wastages in the cadre.

4, The percentage 'structure for this cadre will come into
force with effect from 1-7-1985, Eligible staff promted against
these upgrafled posts arising from the restructuring will have
their fixation dome wmder Rule 2018B(FR-22C)-RIT. The fixation
will be given wiformly to all the employees w.e.f. 1-7-1985,

5.1 The existing classification of the posts covered by these
restructuring orders, as "Selection™ and "Non-Selection as the
case my be, remalns unchanged. However, for the purpose of
1mp1ementation of these orders, if an individwl railway servant
becomes due for promotion to only one grade above the grade of the
post held by him, at present, on a regular basis, and such higher
grade post is classified ag a "Selection" post, the existing

00002/"



py -~ sgelectlon procedure will stand modified in such a case to the ﬂ
extent that the selection will be based only on serutiny of
service records without holding any written and/or viva~voce tests,

Unc;er this procedure, the categorisation 'outstanding' will not
exlst, |

5.2 In case, however, as a result of these restructuring orders,
an individual railway servant becomes due for prowotion to a grade
more than one grade above that.of the post held by him at present
on a regular basls, the benefit or the mpdified procedure of
selectlon as aforesald will be applicable only to the first such
promotion (if that post happens to be a 'Selection' post), the
sacond and subsequent promotion, if any, will be based only on the
\’ normal rules relating to fllling if of !Selection! or 'Non-
selection' posts as the case may be.

-t 5,8 Vacancles wxisting on 1,7.1985 and those arising on that

~ date from this cadre restructuring should be filled in the
.. following sequence := .

i) from panels approved oy or before 30.6.1985 and current
on that date; and '

1i) balance in the manner indicated in paras 5.1 & 5.2 above,

f 6, The existing rules and orders in regard to reservation for
SC/ST will continue to apply vhile filling up additional vacancies
in the higher grades arising as a result of restructuring.

7. In all the categorles covered by this letter even though

more posts in higher scales of pay have been introduced as a rusult
of restructuring, the basic functlons, duties and responsibilit les,
attached to these posts at present yill contlinue, to which may be

~added such other dutles and responsibilities as consicered
appropriate, ‘

8. The Board desire that restructuring and posting of staff
-after due process of selectlon as provided for in these orders,
should be completed expeditiously.

YL‘ 9. The requirement of funds may be assessed and incorporated in
~ the revised estimates for 1985-86 and Budget estimates for 128687
wmder advice to Additional Director(Finance),Budget, Railway Board.

10. Hindi version will follow.

11. Please acknowledge. Sd/~M, SEETHARAM

Addl, Director, Pay Commission,
Railway Board.

Lo~ Copy to:-
u" ,&QL . i The Jt.Director(Finance),RDSO, Lucknow and the Director of
¢y ) — Audit, Northem Railwy, New belhi.,

Tt Sa/-M. SEETHARAM

AN Addl. Director, Pay Commigsion
M‘WM Railway Board. ’

Copy to:- : | ' ' - .
PSs/CRB,FC,ME, MM, MT, AQv(IR), Adv(F),Secretary, DI,DPC,

DS(W), JDF(E), ERB-I........with 20 spares and PC-IV.




o O Remgs e

The Director Generzal,
?‘QD .SoOo,IMC}(nOW, )
e JIhrough Proper Chennel}

siz, |
Subs Cadre reatruoturing of Group 'C! CDA/SDH
&5 In M,P. Directorate. |

‘Refs Staff Posting Order N, 300 of 1986
(File No. xm‘/m dt. 22,7 .1986),

e o .

The above posting order issued as result of cadre
regtructuring, has dne a great injustice to me which will be
evident from the under mentioned facts =

- that I am woring as SDA(Confirmed) and my seniority
among the staff considered for restructuring was 2né;

-  that I em working in MP Dte, since 351.5.59 AN (more
than 27 yrs.) to the entire satisfaction of ny
superioxs; '“ ; , ,

« that no confidential letter was 1ssued to me nor ahy'
adverse comment were nagsed on my work by my superiorsj

- = that I was not involved in any 3isciplinery action o ._?
- during my aervice; e

~  that in April 1986 I was awarded a cash award of B, 50/-
~with an apnriciation certificate (copy enclosed for my
good work Ouring 1985-86 and

- that it was an utter surprise when the result of cadre :
-~ restructuring was published in July '€6 in which my name
was migsing, and three juniors were promoted. ‘

2, From the above, it will be seen that I was not a candidate
to be ignored in the cadre restructuring, I have to reguest to

kindly the review the same and do justice to me.

An early action is requested.
Thank ing vou,

Yours [faithfully,

~%S. PATRA )

) SDA/YP Dte o/RDSO
Enels Cne a-rrieiation Lucknow-226011

certificate (copy). - Dti 20-8-86
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Tho Dircctor Goneral, . W
R.D.5.0., N~ i, - |

Tuclaiow.
Sir,

(Tlrouph proper chaniel)

Subs Pramotion to CDA as o rosult of
: Caire Re-structuringe

e

Staff Posting Order o389 of "’U.Q 8Ge

[ EE R

mf

With due respect I would like to bring to youwr kind notice the
following fauets for your ltind and symphethetic ccnu;,uwat..m.

Sir, I surprlse to soc the above poatmd order where 1y name doe
not tale place in the list of stalf promoted to CDA weo.f, 1.7.35,

I havo boen working in this present post since December'68,
During this perlod T tricd my best to satisfy ny superiors. It would no
be oub of tho wey in mentioning that dvring this pariod 1 have, rocolvsd
three moritoriovs awards which are as follows

i) I have bown awarded Railyay Weel Award on 16.4473 for
meritorious services rondered by we during 197273
mresantod by the then Director General »31:‘1 Hedrinivasen,
This was for ry cantribution iu design developmont of
Bombay Delhi Najdhani Loco bogie and axle boxw with
regilient thrust wit.

14) I have also been avarded. certificate of merit in
appreciation of my contribution to the design c‘;@velopmmt
and testing of High Spoeed locomotive bogle for a gpeed

L of 150 I.mph and abovo on 252480 presented by the then
Dircetor General Sri B.liohantye v

1ii) 1 have elso beon awarded certificate of merit for
mC’Tl'GOI‘lO"»b scrvicos rendered by me during the yoar
1932-133 on 1544483 proscmtud by the then Director
General Sri H.K.Gankb

I wuld also like to point out that during this perlod I was abls
to design and develop the fatigue testing rigs for flwmiicoll bogle keI
and larl~II indopendently. Now I have boen dovoloping the fabricated
design of Co=Co trimownt bogie (if.G.) independently.

- I would like to bring to your kind notice that I hare not :
received any extract of C.R. from the Aministration, which appe ars that
ny C.R. may not be mverse in my case. Rather, only recently I have been
appointed in Solection Grade post in the scale of Rsl.550-300 wee.fs 30.10.84.

. sscOntd 2/-



: Selection Graue poat, tl g srineinlo

It is partinent to point out that for appomtnont/wmtion %o tho
" - t P .

Lod for appoiniment to selection CE(ELl&.
in terma of Rm.luay Bo'u\‘x'u Lai:tur m.t’GIII/’?f;/IL/l dte7.1.76, md T
have been geclared {it Lo Gi'@ioe in October, 1984.. SEng
is the crito:ma for prawction to thﬂ post of CDA apainst Ro-struoturing
post vide para 5.1 of Halluay Board's letter 1o.PCIII/85/UPG/14 dated -
347485, I can, therni‘o.e, conclude that the exclusion of wy neme in

the list of promotoes(S.F.0.10.339 of 1985) is an error, I would g
request you to kindly revoke the order and promote me as CDA L&D £.1.7,185,.

In view of the above, I would like t0 requnst you to kindly .
review ny working aad do justice to me by promoting me to the upgraded -
post keoping in view of ny dovotion to uy guties and the meritorious
cert.ficatcs roccived by ne in the ")at:uw .

Thanldng sou, _ » _

Yours ,mmfm, .
e \%& »éu’“/ N L/

b bhat zachar;;uc)

Dt: 4,10,1935 $.0.A./5.G., Diesel Voh.Section

‘ Motive Pover Dte./HUSO/LIO.
M@m
- @@gg\\@c

M\@z@Q@ .
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' Tho Diroctor Goraval,
H.D.S.O-,L‘.X:Im{. ’ ) -
oA, _ '
\ b remtiar to CUA ap a Yogull of Culromiesruchiming,.
. . aef. NE .O‘ .53.:‘60 20'0'&%

I plecy tho following facts for your favorrshle considaratinme

S - T workty os DA for $ho Lt siiooh Jomde A8 1% mpecra tho B
'nwmtboa*:w»iaw~ww&hmuw&rwﬁ:«iwmmtm
mmmwmmmmmtmﬂmwwm
wy nge could 20t £iad o plovos Ao s nalws of vk of the wgradad
post 13 aur as thomiaﬁngmi'wxm@mtmmmhrﬁm

‘\f"\~~\~wmaa;dmmwm@_mm. B
Yo | Talkdigym,
| " Datedi23e3e35, ‘ ? ;
mmnm),m 23/7/5?5’

N.Pdta,

S VM R T S e emer
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Government of India - Ministry of Railways

RESEARCH DESIGNS & STANDARDS ORGANISATION

a7 geqr

FAAF—-IR50 Y oAl
Our Reference ART/Q 1

LUCKNOW-226011 Dated _\ZJ_._O__S_'?

/X( - MZI0RANDUM

With reference to his appl 1cation dated

x.\lO 85, shri D,l4, Bhattacharjes, CDA/MP Dte.
-3 adv:Lsed that the ¢omm1tx,ee sppointed to
assess the sultabil ity of the candidates
under restructuring svheme foungd him

P Noi’s ultahle! for the post of Chief Design
Assistant, On avalld3llitj of a vacancy in
the category of CDA, however, hc has been
promoted as Chief Desizn Asstu. on adhoc
basis w. e, fu 26,8,86 £il1 a regularly )
sal ected candidate becomes availatle, Since
ne was hot found suitatle for the post of
CDA under restructuring scheme, his claim
for regul srisation as CueDs A Wee.f, 1.7.85,
does nhot hold good.

(s
L .-
D Nil, (W Vasude\[,a)

et

_,,/

: Jt, Lirector/Admn< IT
for Dlrector-Jeneral

shri D.M. Bhattacharjee,
CDA/MP Dte., RDSO/Lucknow Q

3 @% _
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* Government of India - Ministry of Railways
- RESEARCH DESIGNS & STANDARDS QRGANISATION
T3 T . BEAF-Yg0 Y fEqis

Our Patsrence_ ART/S1 LUCKNOW-226011 Datad__[{ =5-87
H10RANDUM

#ith reference to his applilcation
& dated 23.9.85, shri Nizamuddin, CDA/MP Dte.
"\ 4s advised that the Committee appolnted to
assess the sultabil ity of the candldates
' under -astructuring scheme, found him
tNot sultatle' for the post of Chief Design
-~ Asstt., On availabil ity of a vacancy in
.4 the czssgory of (DA, however, he has been
promosad as Chief Deslzn Asstt, on agdhoc
basis w.e. . 26,92.36 t11l a regWl arly
sel ecsa2d candidate becomes availatle, Simce
he was not found suitatle for the post of
CDA under restructuring scheme, his claim
for rszul arisation as CDA w.e.f, 1.7.85,

} does rot hold good.
M

(v. VaSUde al .
Jt., virector/ adiin-III
DA: Hi2, for Dirsctor-General

Shrl lizamuddin,
CDA/i? Dte., AUM

RDSG/Lucrinow,

Vs . Txue Cﬁ“/
| ¥ teved £ ) 5,757'
\\J ] ' @ M\Q)Cﬂﬁq

.:\
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Govarnment of India - Ministry of Railways
RESEARCH DESIGNS & STANDARDS ORGANISATION

9F Heqr . N - #EAF-33%01 Y fRalw i =5-87
Our Reference_ ARL/91 ’ LUCKNOW-226011 Dated Y

L 3{ORANDUM,.

P |
. With reference to his application dated
£3,$.85, shri ML, Ahuja, CDA/IP Dte

is advised that the Comm:’[ttee appointed to
assess the sultabil ity of the candidates
Wnder restructuring scheme, found him
Plot suitadle' for the post of Chief Design
ssstts On avail gbil ity of a vacancy in
the category of CD4y however, he has been

- promoted as Chief Desizn Ass%t. on adhoc
. basis w,e.f. 26,8,86 i1l a regularly .

2l ected candidate becomes availglle, Since
'he was not found suitgdle for the post of
3DA under restructuring scheme, his clainm
for regularisation as CDAw.e f, 1 7.85,
does not hdl d zood.

p —

-~‘/‘
-

N~

(V. Vasudeva)
Jt, Director/adnn=I1II
for Director-General

el
M&%/ AR

1 | |




ALSO  SUDMITTED.

c | b DD o
A T ONE ADVANCE COPY g

To

The Director General,
ReDeSe0e

LUCKNOW

Through ?rOper Channel,
(For Kind attention of Sri,VCV Chennalu, DGRDSO)

t

Sir : '
"Sub: Cadre restructuring of Group C -CDA/SDA in .
A . Motive Power Directorate, , | v

‘2. . Refs Ybur}mémo NO, ART/91 dt. 14.5.'87 in reply

: to my application dt. 20.8,'86 (copy enclosed)
- | I am taking the liberty to approach your kindself'(in
appeal) against the decision taken by our administration
in my case, under reference.

2. I am in receipt of your memo dt. 1 4.5.'37 on 1.6.87
(I was on LAP during the entire May '®7). It is noted that
}, my application dt. 20.3.'86 was badly turhed-down. Hence,
in continuation of my application dt. 20.8.'86,1 wishto add
~the following with a request to review the case in the light
~of the documents/Iacts now furnished.

*3.(1) It can be seen fromthe Board's letter NO, E(NG)I
«76.CR/3 dt. 5.3.'86 (Copy enclosed) that the coloumn relating

to 'Fitness for promotion ' is deemed to be delated w.e.f.
1 2,5,785 (date %ecide& in JOM meeting) from the Confidential- S

reports.

- (11) The staff Posting Order No.300/86 was lssued on = -
2@.{7.'86 in which my name was omitted but three juniors were
thére, (On date,I am superseded by about 7 Jjuniors) ‘

-y/A (111) In spite bf existence of Bd's orders contained
' in para (1) aboveyour administation has reviewed and assessed
my suitablility, under restructuring scheme, with the help of
the commlttes, overlooking Bd's clear orders, perhaps by mistake,
due to ignorance. Board's orders dated 5.3.'86 were in force
fully at the time the SPO No,300/86 was issued in July '86..

.2,{iv) The Board has clearly stiovulated in their second
para that the departmental 'Committes has to assess the fitness
of an oftficer ¢employee) for promotion on the basis of various
other qualitative aspects of performance and to take into account
the remarks against all other columns of C.R.' Here the RDS0

committee, I fear, has not followad the rulings,into-to;becausei,,

it failed to take inbd account the main parameter, that 'I NuVuR.
had any sort of adverse remarks,ifi the pasty,in my CR during my

32 yaars of Rly.service and I have qualified many departmengal
selections & had Ad-hoc promotions alsq,where the review of CR

is a MUST, .- -




.

)

"

1 o4

iy I‘mther T wish to bring it to your kind notice that,
even if I am found * Unfit fop promot iont duet o a bad/
advarse entry in my CR, during.my Rly.career, it would have
bean better if the same would have been commnieated to
me,by our administration,for lmprovement in the rields

I was lacking. Due to thls non-intimation of any sorts -

by our administration,there was no way left for improvement.
I am sure, you will agruc that no employee 1s permitted
to be punished x»mlmsicaﬂy without givanﬁl'\lm a chance =
to improve or w ithout framing charges against him. 4n
annloves cennot be punished for the charges he 1ls not
aware.c:I could not imagine the parameters, taken into
aCCOUDt nor _the yard Stlck Tollowcd pefore arrilving -

5, In: this connectlcn I encloqe herewith a Nevws papxer '
cutting (N.I.Patrika dt. 8.2.'87 from Luckuow) which is
self explanatory for your kmd perusa (F:malngs of a -
central administrative tribunal simllar td76¥n case, emphas:Lsing
not to declare a nan as 'Suddenly Jnuuature/\at t he f&g end
of One's carc,er'. I have ¢lmpléeted more than &0 yres. in.
Rlys). . :

In the end, I earnestly pray you to eecondider my

- case inthe llght of the facts explained above and pass

NV

your orders, as you deen fit and prpoer, at the earliest.

An early reply 1s requested.
Thanlking you;

DA COpy of:
1. yAppllcatlon dt.20.8. 86
with enclosure. '
2. Boards letter dt, 5. 3.'86

3. Newspaper cutting. Yours falthfully, o
‘ P
g . KIE L PATRA)
Dt .9A-6-187, : CDA{ AD-EOQ/P Db e. /RDSO
, Lucknow -

AM&}@@L
7?@@ (’*’79’7; _~

@ @)@ cpﬁ&w)
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Copy of Rly.Bd.'s letter No B(WG)I- '76."R/'% dte5.3,88 from
addressed to the Genl. Maragers, ﬁxl}. Indian R1VE, &“‘o thers

‘3ub: Confidential Reports on Group 'C? sid -
Deletion of Column "Fitness for promotion'.

L BN )

Reference Ministry of Railways le tter No B{(NG)II-75-CR/1
dt,6/10,1,1977 clreulating therevith revised Confi aential Rept
Forms for non-sgazet‘red staff,

Tihe Staffl w,ide of the Hatiorma) Council (OCM) bhad :
represented that the column re}atiugr to "T«‘i*nms for promotior
hould not figure in the form of Confidential Report, as it

is for the Departmentil promotbon Committee to ass egs the
fitness of an 0 fflcer for promotion in the basis of wvarious
obher cualitative as spects of performance and takirg into
account the remariks agiinst all other col amns of the
Confidential Report.

The matter was also discussed in-the meeting of the Committee
of the National Council (JCM) held on 12th May 85, 4s a resq
of the dioCUbSiOﬂ, 1t has since been decTdeT that the

column relating to "Fitness for promoTiont miy e deleted

in the form of Confldential Report for Group "C" staff,
However, the column in section to Grliup "B will be retaines,

Flease acknowledge receipt of thés letter.
Hindi version will follow,




NEW DELHL,

Fcb 7 (UNl)
The central

~administrative

daicly and ™ wilhreasonible care
and clarity so that their vefdict 1s
tasily Tegiole and intefligible,™

‘1

mcmbc.r bench of “the tribunal |
struck - down ° certain
+ |- remarks made in the conﬁdcnual
{ reportgcof "Mr KK~ Khullar,

direcfor..in the human rcsourcc‘
dcvclopment mlmatrys educatlon
deparuQefu s

4 Mr SP Mukcm .md Mr.
i Bagchl also directed *a review .
-commitiee.to consider the case of -
Mr. Khullar .for inclusion in the
pane! of joint secretaries taking his
performance’ for the total period
into -account but excluding. the
adverse remarks. passed a,t_,amsl
him for 1982 and 1983. = -

Théy tribunal’ noted that while
lhe adverse remarks relating to"
1983 were communicated to. Mr. -
Khullar and he had represented™
against them, certain other adverse -
remarks relating to 1982 came to
light  only  ‘when - the mbunal
mspcctcd the pctmoncrs file. .

» In view. of - thls, (he mbunal
dxrected the mxmstry
communicate - these adverse
remarks to Mr Khullarand decide
on his representation agamsl lhcm
wuhm six weeks of receipt.-

" The «remarks began with the
words “it is hoped”and ended with
the word {'restrain™but the rest of 4

“In'the matter of the remar}d 10§-

f “’@m@mﬁ mmm@m
- must be fair’

mbunal has' ' said" that »officedsi; :
J_utJJerj'subordmates shouBET0 "y

- With this’ obsgrvation, a. two- -

udvcrsc

; reporting or the reviewing officer,.”
- “and : a. Judicial, -reyiew. ‘was not” "
. warranted Junless

u was Miegible, the tribupal note, ‘,

the ,tnbunal noted ™ that ~thes
pumoncr was workmg 4 dxrcctor
(lahguages), during the: p;nod IR )
1983, Tha aq\qrse remark Gn A nl“

71 1985 was by the. reporting offi wer)
Mr VK- Pandit, with - additional’.

~remarks by the reviewing: ofhce.r :
Mrs. Kapila . Vatsayayan, then'

additional sécretary,
fsecretary'in the department ofarts:
The. tnbunal. nated: that it: wa; ;s
consmous .of the ‘fact .that any
assessmcnl cof " an officer’s:
performancc should be‘ feft to the: ||

R S P e

!
t
l

itk scemed ‘s
unrcasonablc or erroncoua ormala=
tndc

" Thc trxbunal dld nom tfcccpt thc
petitioner’s  contention . that: lht.
reports were mala {ide becausé his”
name had not been included in lhc
delegatjon - for Indo-Pak joint e
. panel in May 1983 in prclcronw lo

. their names.. '

“Noting that all enmcs in’ Mr
Khullars reports had praised him:
highly:-and Mrs: Valsayayan had" 3
herself - appreuated him™in' her:’
“remarks for the period to 1983, the”
tribunal “said an_officer canot. "t
. become s uddenTy immature at thc '
1% end ol one's career.-

Tt said .immaturity- !S‘ not a
prNdlC or an episodic’ tralt ‘but i
a.’ condmonv' which elthcr
‘congenital . in’ the person - or i
evidenced ‘not‘in" one year but:In’.’
T

:,‘:1 N
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Government of India-Ministry of Railways
RESEARCH DESIGNS & STANDARDS ORGANIZATION

9% el (Gic
Our Reference. ART/91 ‘Dated. ) 4 8/87.
"14 MB{ORANDUM

\ With reference to his application

\_ dated 24/6/1987, Shri %,S.Patra, offg.
CDA on ad hoc basis is infcmed that
his appeal has been considered in detail
but it is regretted that the decision
communicatsd under this office Memo,o0f
aven number dated 14/ 587 can not be
al tered.

y DAl h}w/
" (V. VasudeGﬁx

For Director eral
shri K.S.Patra, ‘blg

CDA/MP Dte,,
BDSO/Lucknow, |

\ | AU&S/%Z%
< ~Tul
-~ m C@)@@ﬂiﬁ”



Governuent Of Indic
Ministry Of Railways

Regearch Degipnns (‘;?-; .‘;'»(;:uui:u'al;; Wrprrnd oo
2% dallin i o

3T e

STAFE’ POSTING Dl 10, 290 OF 1958

O

: As a result of Cadre Regtrvctuxlnr or non-ga/”ttec staff
in terms of Rly.Board's letter no. }CIIL/BB/Uﬁ /i dated 3.7.85
- and distribution of CRA/SRA posts in the ratio of 60:40 respect-
ively, circulated vide this office letter no. E-I/3/0F G/ /UGS s ha
_dated 16.8,858, the following staff belorging to reserved community
L are promoted against existing va bdnC¢LS to officiate as Chief
Research A551stant(01v1l3 in soulg Rs,2000-3200(RkS) in Civil
Wings of Research Dte. w.e.f., 12.9, 19Q8(FN) tl date of declaration
of their suitability. : o
N _ ,
1. Sh, Tulsi Ram, SRA/B&S posted in Research B&
2. Sh, Ram Chander,SRA/B&S posted in Research B&

UJU)

| o | | N
NO. ART/22/1 | (W.N.Sengal) W) 9o
Lucknow. | , o for Jt.Director Admn./3"
Da;gd:16.9.1988 B o
) L ! . ) »” / !

/ - Distribution -~ ﬁ“/?} |
DR/T ‘
Dir,/B&S
DR/GE
DR/B&S
JDR/GE-1 , 2
JDR/T-1,2,3,4,5

mems M@w

DDR/B&S=1,2 v
Pn/nddl D . : —<———'-7

AL e LI |
JDF : \f—%ﬂ

DDy '3,2 -

DD/ Ldmn,

S0/Confdl.,
SO/idmn.

TEN

SO/R

'+ S0/E-III
S0/Pass .
SPO/File
Security Officer
Notice Board
Secy . .CTSA

Staff concerncd
P/Files.
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 pssigtantg of

Sabs Restrueturms; in M.p,. firectorate (From & Dy Ae
0 G Iy he Iu Grade Is, 2000=3200),

Rofs Yur staff Postisg Order b, 230 of 'aa
(F‘iia los ARZ/22/1 dated 16,9,88), -

In favitiag your Mud attaition to your sgbove ataff ,
’i‘aatin Order Ho, 30 of 18 we the five senloy Design
istauta of M&e Directorate beg to state as undorge

1. Thaes to our Ry SeCo aAdninigtration for its king
roccusideration, the fate ef the two dropout gSealor Research
DA Roscardh Dte, roforred to in tho GEase

) F@ﬁ‘&iﬁag Order ioe 330 of 186, who wera iot cnsidered mitable

ot phislls %ahwt the ragtructuriag post of mief Reaaarch
\ 553 5ﬁ_an‘s Wt tow rewmisidered aud promted, o

24 We the five uaﬂior D@sis.d Assi stants of M.P.Birecvarat;e
Khamg Vel OR le 7489 wore droped-out aud our Jualors

18 proiotady for the reasous Lest Kuown to our ,amzd.stmbign
(o & wt h.mw the reasulis aud are still in derk), -

3¢ A8 ouy mmmmaum 15 kizd enough and ramuaidered
the cas® of B&s Research Dlrectorate, we earmwstly recuest

| fou to recousider our case of M«P, Directovate also which fall;

21 liue with that of B&3 Ressarch Directorate.
&, The cage lylag i Indistris) Triunal at Luckoow (e
£iled by g.Ibe 8) could e sulitebly withdrawd ouce our case
ig reconsidarsd at_: Pale

M esrly reow.sideration and reply is prayed,

Thanicdng you. .
‘Yours falthfully,
LU &Nows %
Dateds 28,9,88 L (M p singh) S\\\M\M‘»% &
Mlplol - 2. ¢ D, Bhttecharyoe ) lullusid s
‘F/w& 6@37} o Q ) ]
@ Glﬁ” 3 ( rﬁawuddm ) /m,jfit‘\lq’ ”
N e
4 ( MyLy pm1ja ) Mﬁj&m ’», " 40
* 5, ( Kese Patra) mﬁl"’zqu,g'a

N e D Yy Cose .:Lb.
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z&(,(,@@&% 8. (Nizamddin)
M/Cg)\% 4o (M!LQ AMJB.)
> %@W * 5, (K.s. Patra)

DUPLICAT . mwj

AOML \Mmr@ h) )

CoRIAINAL COY T £uloren Bed am XEA- B 12 o 2T W o
ix dromgh «  Hanas ¢ DUPLIGATE’ eopy wow  Adimd
A Py of CoRIGINALS W adaclad .
To
The Director Geueral,
Ro D. S_QOQ ]
LU CENO W,
Sir,

subs Restructuring in M,P.Dlrectorate ( From
Se De A to CeDs B in Grade %.2300-33)0).

Refs Your staff Pesting Order No, 330 of ¥
(File M. ART/22/1 dated 16,9, ee) |

In imriting your kind attention to your ‘aboye staff
Posting Order No, 330 of 1283 we the five Senior Deslgn
Assistants of M.P. Directorate beg to state as under:e

1. Thanks to our R.D.8.0, Adninlstration for 1its kind
reconsideration, the fate of the two dropout senior Research
Assigtants of B&S Research Dte, referred to in the staff
Pogting Order No. 330 of '88, who. were not congidered suitable

QEL%’%@&LL againgt the restructuring post of Chisf Research
Asslstants but mow reconsiderad and promoted.

2. We the five geulor Deslgn pssistants of M.P. Dlrectorate
gtagnated even on 1,7.85 were droped-out and our juniors

were promoted for the reagons best kuown to our &Mmstratiox-
e do. 0¥ K&i@w the reasons and are still in dark).

3. - As our admimistration is kind enough and reoonsidered
the case of B&g Research Directorate, we earnestly rejuest

you to reconsider our case of M.P. D{rectorate also which falla
in line wilh that of B&S Research Directorate.

4, The case lying in Indugtrlial Tribunal at Lucknow ( »
£iled by S.lb., 8) oould be sultably withdrawn once our case
is rewnsidered at par,

& early reconsideration and reply is prayed.

Phanking you,

© Yours faithfully,

L0 XNows
Dateds 28.9.88 | Lo (M4 singh)S4pae Com leaue on da)

~ . 12.10. 88 (on Terron dale
- 2, (D.M, Bhattacharjee)

38 ‘188

Crrmmndy
Loy,

VI e

OR MR DRECTOATE.

\j\?)
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Government of India—Ministry of Railways
RESEARCH DESIGNS & STANDARDS ORGANISATION

qx deqn . |AGAH-026 011 fIA® |
Our Reference... L35/9 1 LUCKNOW-226011 Dato.2.. /. 13/ 88

_HOANDIY

With raference to their appl ications
- dated 12/10/1988, shri M, 4, 8ingh, CDA/M,
| Dte. and others Are infommed that thelr
cases are not slmilar to thst of Shri [ulsi
Ranm and other(SC candidates) and benefit
of restructuring can not be given as
claimed by them,

Yy , DA: Nil
. ’ ‘(‘{‘J() R - "l\j

(W, 1L sehgal) )y M I
For Director General

shrl M.a, singh,
CDA(AQ hoc) /TR Dte. 4
RD»O/Luclmuu & othérs.
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GOVERNMENT OF INDTA ¢ MINISTRY 0OF RATIWAYS
RESCARCH DUSIGNS AND STANDARDS ORGANISATION

W At

STAFF NOTICE

TG T S KL T A AR

A deépartmental selection for the post of Senior 0051gn Rsstt,,
scale Rs ,2000~3200{RPS) for Motive Pouwer Dcsigns Dircctorate will bao
held on any date after a period of six (6) weeks from the date of issuc
of this Staff Notice. The exact date, time, venuc of the sclection

” will bec notified in due course, Accordingly, the follouing Oesign

; Asstt.'A', scale Rs, 1600-8850 (RPS} are adyiscd to keep themselves in
readiness for appearing in the said sclections—

. 5,No, Names : ,SOCtlon/Dte. Controlling
A where working officer .
1, Shri M,A,Singh MR _ JoMP(1/C)
2o " D.M.Bhattacharya " - e
4 : Nizamuddin L ' z
4, M.L.Ahuja e
Vg{/" K.S, Pat%a' " 3 S
' 6.1 .\ K,S5aini &\’g‘ ;nau,ﬂau«p(ﬂ/ﬂl ED ‘ " .
17 CRamesh Singh' i : S :
g, " P, C.Chandarﬂmanl " S "
9, " D.C.Singhal " "
L 5,.Prasad o " {
41,0 3,P.Yaday- RDSO/Insp., Cell/DLU/Uaranasl DI Mech)DLu
12, Surya Prakash N P. , ‘ . JDMP 1/C)
13,0 A.R.Bose ' - S L
14,1 Rana Singh n o v w
15.,"  Rajender Kumar " : | ft
1B." S.K,5harma #,h . ID/ED-1
17 .0 Satish Chandra M.P, - JomP(1/C)
18.,li D.P.Chauboy ] _ " . . ) f .
19,1 S.K.Khullar ' oo o " )
o o20,n G.S9.Matharu - 2 N - JD/ED=-1
=24, 5,C.Bhalla S ' JomP(1/C)
%2, Ajit Singh n ' S
23,1 -0,5.Pancsar ‘ n : i
24,4 A,C.Tripathi o _ "

5 fl 'Ram Lal ft ) ’ 11 ' .
},\:‘ " P,Abdul Rehman =~ = BD- ‘ J0/ED-1
R.,K.Dey ' ED . , ‘ "

28 " Md.Zibrail omp Jjomp(1/C)
29. P.K,Chakraborty - n R L
ﬁfﬁk—-*%*Bm&bﬁﬂﬁmT3@@~*-~/’*~w~““~"*“*-~/——~wwwawé

galnst reserved vacancies

1/31% = R,P,Kardam(5/C} - U - : "
2/32"  m,P,verma (5/C) "o 2 ' oo

2, The contwolling officers are also requested to get the above
contents noted by the concerned staff and a copy of the same should be
‘sent to SO(Rectt/ 1mmedlately.

| K
- DA/NiL,C ‘ k&w ﬁf D)}r,//f’ @%gfqm]mj%&&

“Lucknow=11 . LﬂQ" for Director General
Dated: ¥™:6.1988 \ﬁ)
(File No Rectt/ES/SDR( P)

DISTRIBUTION: 1,308MP(I/C) 2,J0/ED-I, 3.S0/€-I, 4,50(MP} 5.50/E0
5.5taff concerned 6.,Notice Board'?7,.Cl,11I Staff Assocn,

BY REGISTERED POST: The Jt.Dircctor Inspn{Mech)/RDSC C/o.,GH/0LY
Varanasi with one Sparec copy for Shri J.P.Yaday,




N

L2

Ly Government of India ‘ '
RN Ministry of Jax rranspart RS2 o
: : Department of Railways - P

. Research Desipns & btendardsyrgamisation ‘' .

: 9) ‘
STAFF POoTING OuDkR No.jﬁgﬁ’bﬂl19Ho

With the approval ef DshMP, the following DAA/SDA(Prov.)
are promoted as Chief Design Assistant in the scale Rs. 650-968
(RS) in the MP Directorate purely <n adhoc basis effeivtivo from
the dates these staff take over charge of the hi her post till
such time regularly selected cancidates become available:-

1) shri M.A. oingh, DA'A' is Drometed w.e.f. 18.10.85
-~ against the vacancy of Shri Sham Lal. .

1i) Shri D.M. Bndttacharjee, DAA agalnst the vaeancy of
shrl K.5. Rehil ‘ : :

111). Shri Nizamuddin, DAA against the vacancy of Shri
{J Darbara Singh v , o
iv) shri M.L. Ahuja, DAA against the vacancy of

.. Shri H.5. sohanpal |
|/v) ShrilK.B. Patra, DAA against the w vacancy of

Shri 7.5. Hanspal |
vi) Shri &.B. Gupta, DAA against the vacancy of
Shri S.L. Chatterjee

vi%},Shri N.K. Saini, DAA against the vacancy of Shri R.K.Gamit
¢ at Lucknow and is transferred &l ongwith the post t» RDSO/

. Inspection Cell, DLW/ Varanasi. ' Shri Karunakar Thakur |
shall stand relieved frem the pest of Sr. Technical Asstt,
on transfer back to DLW/Varanasi from the date Shri Saini
reports for dutys= The transfer of Shri Laini is purely
or. temporary basis till such time the post ef Sr. leehnical
Assistant vice Shri Thakur 1s filled.by duly selected

 candidate. = - ~

2. Tke above promotions are purely on achoc basis and will not
eonifer any claim on the staff concerned for regular promotion
in flture.

3 Tﬂlldate from which staff actually take over the charge
ef the hi her post, except in the case of Shri M.A. Singh, may

re ?.n,tj&qrrated to Estt.I Section after obtaining Charge reports
frc*f%h~ individuals for further necessary acti->n.

5 ) : ’\\ ‘\\,",!J‘/s~-f\'4‘./ ’ 7

. . . e WA

,File No. ART/91 (N.N. Sengaly~——*%7

Manak Nagar, Lucknow-11 for Director wtds. (MP) 7

" Dated: 2 09086
. DISTRIBUT ION

I) JDMP(Inc.) JDMP-III JDF _ DD/B-I  DD/sdmn.  SO/Adms.
S0/Conf.  SO/#~II1 (in duplicate) SO/ML Nctice Buard =
Staff concerned = P/file of staff cencerned. ' '

II) Jt. Director,Inspection Cell, HDSO/Varanasl. AS. soon as
Shri Laini réporgefor duty 5éri~Ka4unaﬁar Thakur maynbe

ryelleved on transfer back to DLW/Varanasi.

. 1II) Shri Karunakar Thakur, ST4/HDSO Inspection Cell, DLW/Varasasi

IV) The General Manager (P), DLW/Varanasi.

VoCToA | Mﬁ@@%

-
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] o | IN THE uE:NTRM ADml\fIQTRMIVL‘ Tm.BmmL
B - CIRCUIT BENCH, meow

o MLL«Q,@&;@QM”@&E@&QM 1&2
. o - Registration No, 82 of 1989 ()

:: KeSsPatra and others N o« Applicants
Vs, |

Union of Indis and another . .o Respondents

-1, »S.Hxatia, aged about 5'l+ year%, son of
late lShri U, C.Bhatla, presenuly posted as Deputy

xy“‘ Dir ector/ustablishment-.. in the’ oi‘fice of . Research
| Des:Lgns and Standardo Organigation, Ministry of

Railways, Izuckno-w- mp)st respectfully shoveth as under:

LN '%'

1. That I am presently posted as Députy Directoi‘/"; |
Estt-I in the office of Resegrch, Designs and Standards
| Drgénisatién, Ministm'.of Bailwayq,w Lucknow and havev
been duly authorised on behalf of Respondents No, 1 &2
‘ \:"v"/i\ | i‘or f:xling the instant reply. I have perused the
" relevant records relating to the instaﬁt cage and
have also gone through the petition under Section 19
of the Central Admmlstratlve Iribunal Act, 1985
d‘filed by the appliCants and thus I am i‘ully acguainted
” with the facts and circumstances of the case

deposed belows

2, , That before giving para-wise reply to the

> . application, the Respondents crave leave of thig

e

Dy. Dirccior Eétabﬁﬁhmem,
8. D. S. 0., Ministry of Rawey,
Alamb@, _Lmﬁwfﬁ
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.thé categorisation 'Outstanding'»Wiil not existﬁ 
The’appliCan%S‘wére'due forgpremotién

against'the*upgraded posts of Chief ﬁesign‘\ ’
3 &ss1stants in scale Rse650-960( 18) in their turn

and their-claims Were duly considered but they
| weré_not foﬁhd fit for pfomot;on as per recormendae -
tion of.the'bepartmental Promotion Committee_which‘
were apprOVéd by the competent avthority,  A4s suéh'
thé.applicants were not giveﬁ promdtign to the
_ﬁdst of-Chief Design Assistant in scale R30650«960(PS)

~

agalnst the upgraded post

S

h. ~ That the. contents of paras 1, 2, 3 and 4 of
the petition need no comments as the e are only a

matter of record.

I

5. That in reply to the contentg of para 5 of
the application 4t is submitted that the applicants
were duly replied vide his foice Memorandwy
No.ART/91 dt; Hu5-87 (cdpies_anﬁexed at Annexures
9, 10, 11’and.'12 of the application thatthéj

-were not entitled for the post of Chief Design
Assigtant for the reasons given in the Memorandum
dated 14-5-87, As such, the petltion ig time«
barred and is 1iable to be rejécted on this score
alone, Moreover, the 3un iors who have superseded L’ -
‘the péuitioners have not been made parties_in the

. dnstant casey

\6;' _That‘in'reply to the conténts of paré 6(i)
of the'applicatiOQ iﬁ is submitted that-the‘ o .

- Dy. Director nmw»,
+ D.S8.0., Ministry of Railway:
Alambagi, LUERNO W ¢



applicants were working as Senior Design Assistant in

scale RS.550~750(ho) 1n the Motive Power Dlrectorate of

-4

/ A

ReD.8%0e on 1-7-85 but now they are wﬁrking as Chlef

Deslgn Assistant in scale R, 650-960/% %S on ad=hoc ba31s -
other than the mpbgad d posﬁs from. the dates indicated

, agalnst each:

Name of the applicant

1,

,2..

. )‘*-'
7o

3

-

Date from which

Sh.K.S.Patra "7'.;10;8'6

" D.M.Bhgttacharjee ' - 26-986
" Nizamuddin | S . 26-9.86
W M,LoAhuja , - 26-9-86

lhat in reply to the contents of para 6(ii) of

the appllcatlon it is submitted- that the Railway Board

vide their letter Mo, PCmIiI/SS/UPC/14 dt. 3-7-85(copy

annexed at dnnexure-II of the apgllCation) ordered that

the categaries @f'thef Design Assistant in scale

‘Rg,650-960 and Senior Deéign Assistant in scale Rs,SSOa'

750(RS) of Scientific staff of RDSO & be restructured

in the'ratio of 60:40 and the aaditiénai'vacancies which

arcse as a result of such cadre restructuring be fllled

' as per provisions of para 51 of the said letter, and
‘as such the selecbions were done by the Departmental

.Pr@moblon C@mmLttee on the scrutiny of service records/

AY

-Gonfidentlal Reports. | , :
'8, That the contents of paras 6{iii), 6(iv) of

-~ the appl¢cat¢on cald for no remarks as these are

matters of recerd, lhe petitloners whose cases

were also cénsidéred by the DepartmentalvPromotion

Committee along with others were not found fit

for the post eof Chief 3esign Assistant, The,rec@mmend%é

9.

' tiong of the DPC viere approved by the=CQmpétent'authority@
. That in reply to the contents ef para 6(v)
of the application it is submitted that as per ____—

=

ﬂy Director :
%. . 8. 0., Ministry of Raﬂw&ya
Mambaﬂ. LUCRINOW-5
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11, That in reply to the cantents of para 6(v1i)

of the applicati@n it is subm1+ted that two Scheduled
Caste candidates viz"S/Shri Tulsi Bam and Ram Chander
of the Research B & 8 Wing of the Research Directoeate

(an n@t'of Mot1VelP@wer Birectorat: ‘Were promoted
ésthief'Besearbh‘&ssistahts under cadre regtructuring
in the Research Civil-Bi%ectaraté;' Shri Ram Chander,
an syc candidate was cénsidered for the firSt time .

and found suitable for pr@moti@n, whereas the case

~ of shri Tulsi Ram, an S/C candidate was censidered

for promotion as Chief Research Assistant under

cadre reétructuriﬁg on the basis%of Railway Board's

letter dt. 3-7-35 but he was not found fit in the

first instances On receipt of representation his

case‘was reviewved and on his having been f@und__

fit for promotion as Chief Research Assistant
against‘reéerved point under. cadre réstruéturing et
he was promoted as Chlef Research Agsistant w.e, f.

12-9“83 i.es the date of declaration of his

. suitability, &hri K.S.Patra and others who do not
belong to the reserved community also represented

for review of their cases on the same lines but the

competgnt‘authority observed that their cases were
not similar to those of 8/C candidates and as such -
th@vir"eases were not reviewed and they were advised :

of ‘the decision vide Mamorandum-ﬁated 16w11-88

- (COpy at Annexure 13 of the &pplicatlon).

12." That the contents of paras 7 &:l of the

appilcation do not call for any.eamments‘;’ .

Dy. Director Bstabhshmuu
G. D.S. 0., Ministry of Ruii+ -
Alamb@ LUCKNO

A
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'.fféoard, éome'posts of Seniof Design Agsigtant |
scale Rg,550~750(RS) in the, fotive Power Directorste
ef RDSO were upgraded to the higher sgale.@f ‘
Rs,650-960(RS) with the designation as Chief
Design Assistént: We@ofs 1-7-85._’.‘ ‘dhile issuing
‘the orders for ﬁpgra&ation of posts on percentage

: basis, the RaiWWay Board in parav5:1Aef their
letter No.PCIIIy85/UPC/14 dte 3=7«85 (copy at
'annexure II of the applicatien) have staued as
under:s | |

MThe eXistihg élagsificafion,of the pésté
covered by these restructuring orders, as "Selection®

" and "Non-selection® as the case may‘be;’remainé
unchanged, However, for the purpose of implementge
tion of these érdérs,'if aﬁ individusl railﬁay |

‘ servant becoﬁes dué fervpromotion to‘anly one
grade above,tha‘g;éde of the post held by him,'
at present, on a regular ba31,, and'suéh highef

- grade post is class1f1ed as a "Selection™ post
the existing selectlon prccedure‘will stand

' modified‘in SUch:a-egse to the extent that the

“selection will be based only on scrutiny of
ser%icé records Eithout holding any written

and/@r viva-voce tests, Under this precedure,

S;\/jfi when vertain posts were upgraded as Chief
! Design A‘-‘qlstants v ——

Py. Director : c¥shment,
fL. D. 8. 0., Ministry of Raiiwey:
Alambagh, LUGEINS W-1
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Vmatter @f record.

-*3* }

_thé categorisation 'Gutstanding'-Will not existg

The apblican%S'were°due fergpr@motion

against'the*upgraded posts of Chief Degign

) ﬂssistants in scale 33665O~960(h§) in their turn
and their claims were duly considered but they

were not found fit for pramotion as per recommendas

~ tion of the Departmental Promotlon Committee which

were approved by the c@mp@t@nt anthorityy  4s such
the applicants were not given promoti@n to the
post 0f~Chlef Design Assistant in scale RS°650n960(PS)

agalnst the upgraded poatse

h.i, That the. conuents of pdras 1, 2, 3 and b of |

the petition need no comments as the«e #re only a

L

;

5..  That in reply to the contents of para 5 of

' the application 4t is submitted that the applicants
were duly replied vide phig office Memorandy

NooART/91 dbs 14=5-87 (copies annexed at Annexures :
9, 105‘11 and 12 of the application that théy
were not entitled for the post of Chief Design

-Assigbant. for the reasong given in the memorandum

dated 14-5-87, As such, the petition is times
barred and is lidble to be rejected on this score
alones Mcreover, the juniors who have superseded

the petitioners have not been made parties in the

Ingtant casey

{6;' _That in reply to the contents of paré 6(1)7'

of the applicatlon it is sdbmltted that the

/

R

- py. DA
+ D.8.°0., Ministry of Railwaw -
' MmmudhLUGENﬁwi

- S &Mﬁjﬁ;
e o - ﬂwm,ggﬁﬁﬁizgr_—’ |
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apﬁlicants were working as Senior Design Assistaht in //
scéie Rs,550-750(RS) in the lMotive Power Diwectorate éf
ReDi5400 on 1a7-85 5ut'now they are vbrking as Chief
Deslgn Assistant in scale Rs4650-960/1 S on ad-hoc bas1s -
ether than Qﬁgﬂggﬁgagmg posts from the dagtes indicated

-

agalnst @ach.

Nam@ of the applicant Date from which
1. Sn.K.8.Patra T 7a10-86
2, " D.M.Bhattacharjee ' = 26986

3. " Nizamuddin - - . 26-9486
b, ® . LoAluja : - 26-9-86
7 That in reply to the contents of para 6(ii) of

the appllcatlon it is submitted. that the Railway Board
vide their letter Yo, PCmILIVSS/UPG/1h at . 3-7~85(c®py
annexed at dnnexure~I1 of the applicati on) ordered that
the categ@rles of Chl@f D951gn A531stant in scale
Rs,650-960 and Senior Deslgn Aasistant in scale Rs.550~
750(RS) of Scientific staff of HDbOé%o-be restructured
in the’ rath of 60:40 and the additional vacancies which

aroge as a result of such cidre restructuring be filled
- as per provisions of pare 5.1 of the said letter, and
‘as stch the geleationé‘weré dene by the BDepartmental

Promotion Committee on the scrutiny of service records/

™

Confidential Reports,

8, . _'That the contents of paras 6(iii),” o(iv) of

the application cald for no remarks as these are

matters of record. ihe petltloners whose cases

were also considered by the Departmental Promotion
Committee along with ofherSjWere not found fit

for the pest of Chief Design Assistapt, The recommend%ﬁ}
tidns of the ﬁPC”wefe approved by the—campétent authority.

9 That in reply te the contents of para 6(v)
~of the‘aﬁplication‘it is submitted that as per‘céa’,,———f'f’

Dy Director :
8. D. 8. 0., Ministry of Raﬂwaya
Aizxmhajn, LUCRINOW-5
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provision of para 5.1 of the Railway Eoard's letter
- Ho.PC.TIT/85/UPG/14 db. 3-7-85 (copy at AnnexureII
of the &pplicatkon) the service records.of the o

applicants ‘4longwith others were duly scrutxnised

-by the Departmentsl Promotion Committes appointed

for this purpose by the competent authority and
according to the rec@mmendations;mf the said   '
committeé which were approved by the cempeten£ -V
authority. the applicants were not found suitable
for the post of Chief Design Assistant in scale

R5.650-960 and as such*th@-applicants were not -
promoﬁéd to. the post of Chief Degign Assistant

in scale Rs.650-960(RS) under the cadre
restructuring orderss However, they have been
subsequently considered for premotion te

the post of Chief Designyﬁsstt:’ﬁn~scale Rs 4650

' 960‘®n adghmc basis with affect from the dates .

shown in para 6 above against the posts other
than upgraded posts{ The rest of-the position
regarding their representation is admittedy

10s  That in reply to the contents of para

6(vi) of the application it is stated that

 the flepresentatien‘@f ‘the“ Applicant 'a viz.,

Shri K.S.Patra was considered in detail and
the decision commnicated under this office

Memorandum number ART/91 dt, 1#~5-87; The

\petitianen/applicant was again inform@d of o

the decisien vide Office Memorandum Né.&BT/91

_dt. 3~8~87(copy already_annexed at Annexure 1% .

of the application).

**¥/ and these ad-hoc arrangements will terminate

as soon as regular selected candidates are
—_—
va ild.blﬁ .

' o Dy Director Establishmens,

B. D. S. O., Ministry of Rallways
" Alambagh, LUERNOW-*
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" 15..  That the contents of paras 11, 12 and 13

‘ef the application call. for no commentss

L. | 5

13. That in reply to the contents of para 9 of
the application it is submitted that the reliefs

| sought in this appllcation are not sustainable in

law as their cases were congsidered by the DIC

but they were not found fit and asvsueh the appli-
cants are not entitled for,any reliefs claimed
and the instant applicati@n is liable“te»be.
dismisseds - |

1, Thét in reply to the csntents of para 10 j.
of the apnlication it is étated that the proposed
selection for filling in the posts’ "of Chief Design
&ssistant 1s intended for filling up of vacancies

‘which have arisen.due to retirement/promotion

etc, of the staff and are not connected with the
~ against which the Applicants have preferred their claim

‘cadre restructuring[gnd as such holding of selection

for these posts has no relevancy to the reliefs

soughﬁ.by the applicants, ' Such selections were

not held dué to somq'clarifications being séught

from thé,Railway\anrd but now with the receipt

of the Raiiway Board's reply,\selections are. beiﬁg

arranged ‘shortly and the candidature of all the
along with othersf ¢

four applicants/will be congidered. " As such,

interim relief sought by the applicants is not

sustainable.iﬂ 1aw-ahd as such it is‘1igble to

be rejectedy

L.

- - ‘Depon@nt /7253'

Dy. Director BstadBshmont,
2. D. 8 O, Ministry of Railws-
" Alambagh, LUCENOW .«
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I, SiBnatia, Dy.Director/Bstablishment-I,
RDoSs0s (inistry of Railways), Lucknow do
hereby verify that the contents of para 1 of the

 instant reply are true to my personal knowledge

and beliei_‘ and those of parass ;L te 15 are ,based
on knowledge derived from the perusal of the

avallable records relating to the ingtant casef

- kept in the oi‘fici‘ai custody of the Respondenté;
- Nothing materigl has been c@neéaled,and nothing

stated therein are false,

Verified this 2etK  day of «% 1089

at Lucknoew, , ——T

_ ~ Deponent

Dy. Birector Bstablishmen:
"R, D. S. 0., Ministry of Raif. .
Alambagk, LECRNOW -



the Hon'ble Central Administrative Tribunal , Allahabad.
Cireuit Bench - Lucknowe

Rejoinder to Counter-reply of Respondents 1 & 2
in
Case No. OA 82/1989 (L)
KoS.Pat¥a & 3 0thEYS .eceesscssscsossosssss Applicants
Vs.

Union of India & anotheX eseseecsseo..o.o.., Respondents.

| » . .
Para-wise reply to the Respondents' Comter-affidavit——

;1. Paras 1842 of Counter needs no reply.

: In reply to para 3.1 of the counter, it is averred that

. j the applicants are " confirmed" as Senior Design Assts.

. | in CGrade E.550 - 750 (RS) of WP Dte, much before 1.7.1985
' : : i.e. the date of implementation of Restructuring in RDSO

.4l ,
he
} 1 | and not mexely "officiating" as wrongly 3}Le€ed°

] , 3. Para {# of counter needs no comments.

In reply to para 5 of counter , it is admitted that our

* applications were duly replied on 14.5.1987 (Annex-IX to

1 XII ) but the applicants have jointly moved an application(s)

(Annex-XVI & XVII) for review, on the analogy of review

| . granted to SC candidates, vide RDSO's SPO No. 33%0/1988
(Annex - XV) which was turned-down on 16.11.88 (Annex-XVIII).

Secondly, an Industrial Dispute was raised in favour of
?%’j?@ppllcant No. 1 (K.S.Patra) on 15/20.10.1987 after receiving
qﬁﬁﬁ; | hDSO's replies of 14.5.87 & 3.8.87 (Annex-IX & XIV).

}/f (Now, the said Indl. Dispute was duly withdrawn by the
applicant-No. 1 (K.S.Patra) on 1.5.89 after the present
lf)%ﬁl application in C.A.T,/Tucknow)
Hence, the application is not "time-barred" as alleged.
Contents of paras 6 to 10 of the counter are not disputed

except that the applicants were superseded, by juniors,
without giving a "Show-Cause Notice" or without "assigning
any reason' for their gupersession.

6. In reply to para 11 of the counter, the applicants beg
to state that the relevent "Service Rules" in force in
RDSO, are "Same" for all of its Diretorates.

X



Cadre Restructuring was implemented in RDSO wef.1.7.1985
, whereas the SC Candidates of Research (B&S) Directorate were
' promoted, after the so called "REVIEW", in August 1988 l.e.
4 after more thaw 3 years from 1.7.1985. On the same analogy,

) ' the review should have been granted to the petitioners.
Te As regards para 12 of the counter, the averments of paras

7 &8 of application are reiterated.

t

8. In reply to para 1% of the counter, the averrments of para 9 of

|

;<’r the application are reiterated.
' "Compensaticn for 'mental torture' may kindly be allowed".

.
9. In reply to para 14 of the counter, the applicants reiterate
‘ \ , _ .

the "Interim Helief" claimed in para 10 of the application.

1

10. Para 15 of the counter needs no comments.

v v @

( K.S.PATRA )

F )
. . Applicant HNo. 1

R N
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VERIFICATION

I, K.S.Patra $/o Iate K.K.Patra aged 55 years,presently
working as Chief Design Asstt. (ad-hoc) in MP Directorate of
RDSO and resident of C - 16/2, Manaknagar, Lucknow do hereby
verify that the contents of this rejoinder to counter-reply,
are true to the best of my personal knowledge & legal-advice
and that I have not suppresed any meterial fact.

Verified this © #\, day of October, 1989 at Tuckpow.

K,S.PATRA )
Applicant No. 1
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| granted to 8C candidates, vide RDS0%s SFO Mo |

e (f~fff
T Secwndly, an Industrial Dispute was raisea in favovr of

= 5,

%o’
zn the Hontble Central Adm&niatzative @ribunal . Allahabads
Bircuit Bench -(ﬁudknaw@

Rejoinder 0 Counter-reply of Respondents 1 & 2
in N
Case No. OA 82/1989 { L)

I
!
i
i

KiSﬂ?&tr& & 3 Qﬁhers n&ei‘ PSR s Y PERE Y L2 AL SN s.ApplicaBtS
ﬂnian of India & e’fmf}th@f SPERBEI AT S0 WO =@-gj~wg:-gaﬁeﬁpﬂﬂ(35ﬂtﬁ .

i

f Paraswise reply to the Respondents' Counter-affidavite-

‘1 Taras 182 of Counter needs no replys |

|2, In reply to para 3.1 of the counter, it is averred that

%he‘appli@anﬁs.azei”‘ﬂﬁnfirmed@“a@,Sﬁﬂﬁar‘ﬂesigmvésatsq

in Grade B.550 - 750 (RS) of MP Dte, much before 1,7.1985

ise. the date of implementation of Restrwcturing in EDS@

4 and not megely ”offieiating" as wrongly allegeém

' 3, Para % of courter needs no comuentss

P de In zeply to para 5 of comtex 5 it is admifted that our

] epplications were duly replied on 14.5+1987 {Annexwlx to

| XII ) but the applicants have jointly moved an application(s)
{Annex-XVI & XViI) for reviews on the analogy of review

330/ 1988

= XV) which was turned-down on 16.11.88 (Annex-XVIII).

g GEpplicant Foe 1 (KmSmPatra) on 15/20,10.1887 after receiving

ot @kﬁw
[ RBS@*B replies of 14:5;87 & 3.8487 (Annex-IX & XiV).
' {Now, the said Indls Dispute was duly withdrawn by the

' applicamt No. 1 (K.S.Patra) on 1.5.89 after the present
: application in C.AT./Tudknow) -

‘ﬁenéég,the application is not "time~barred® as allegeds
gontents of paras 6 to 10 of the counter are not disputed
exeept that the applicants were anperseﬂea, by juniors,

) without giving a "Show-Cause Notice™ or without “assigning
? any reagon™ for their gupersessions

In reply t0 para 11 of the counter, the applicaﬁta beg
to state that the relevent "Service Bules" in foree in
EDS0, arc "Same” fox all of itg Diretorates.

6.
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VERIFICATIORN

I , E.S.Patra S/o Tate X.K.Patra aged 55 years,orssently
working as Chief Design Asstt, (ad-hoc) In MP Directoraste of
TD80 and regident of C - 16/2, Mansknagar, Lucknow do hereby
verify that the contents of this rejoinder to counter-xeply,
axe true to the best ¢f my personal knowledge & legal-advice
and that I have not muppresed any meterial facte

Verified this‘éﬁ %ﬁh day of Detoder, 1989 at Iucknow,

Applieant No, 1



Y,
-2 - A,
N | &/

Cadre Restructuring was fmplemented in RDSO wefl1.7.1985
whereas the $C Candidates of Newearch {D&5S) Dixzectorato were
promoted, after the so called "REVIEW", in August 1988 1l.e.
after more than 5 yeurss Lfiou 1.7.190%. On the ocano analogy,
the review ghould have been granted toc the petitioners.
7. As regards vara 12 of the counter, the averments of paras
. 7 & 8 of anplication are relterated.
/ 58+ In reply to vara 13 of the counter, the averments of para 9 of
the application are relterated.
"Compensation for 'mewtal torture’ way kindly be allcwed".
9. In reply to para 14 of the counter, the applicants reiterate
the "Interim Relief" claimed in para 10 of the applicatione
10, Para 15 of the counter needs no comments.

Applicant Fo. 1
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VERIFICATION

I , K.S.Patra §/0 Tate W.X.Patra aged 55 years,presently

‘working as Chief Design Asstt, (ad-hoe) in MP Directoraste of

RDSC and resident of C « 16/2, Mancknagar, Iucknow do hereby
verify that the comtents of this xejoinder to counter~réply,
are true to the best of my personal knowledge & legal-advice
and that I have not suppresed any meterial fact.

Terificd this © . day of Oetoder, 1989 at Iucknow,

{ X.S.PATRS )
Applieant No. 1
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- BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL '

CIRCUIT BENCH, LUCKNOW,

REPLY TO_MISC,APPLICATION NO,616 of 1390

: IN
0.A.No,82 of 1989(L) .
K.S.Patra & others seeeees ' Applicants,
Vs,
Union of India and others.eceeeescece Respondents,

I, S.Bhatia, S/O late Shri U.C.Bhatia aged about 55
years presently posted as Deputy Director(Estt-I) in the
Office of Research,Designs and Standards Organisation
(Minlstry of Railways) Lucknow do hereby solemnly state

as underse

1, That the Officer above named is presently pésted as

Dy.Director(Estt-I) in the Office of Research,Designs and

Standards Organisation(hereinafter called as RDSO) Lucknow
and has been duly authorised on behalf'of respondents for
filing the‘instant reply, The officer above named has
carefully perused the ﬁvailable relevant  records relaﬁing
to the instant case and has also gone thfough the petition
and the Misc,application filed by the Applicant and has

Vel

understood the contents thereof and thus he is fully
acquainted with the facts and circumstances of the case

deposed below: -

2, That the contents of para 1 of Misc.application do

not call for comments,

3. That in reply to the contents of para 2, it is

submitted that the remarks already offered in para 3 of
the Counter affidavit are reiterated,

4, That the contents of para 3 do not call for comments.

-5, That in reply to the contents of paras 485 of the

application it is submitted that the petitioner and others
(/'
YA A
o PR T -

ﬂaﬁur i rEee sﬁ‘t /IS FIT'EFI‘
W wEd, wews - 22601




. %

were called for departmental selection for the post of
Senior Design Assistant, scale Rs.2000-3200 in the
Motive Power Directorate of RDSO and has no relevancy
with the upgraded posts against which the Petitioners
have filed the application as 0.A.No.82 of 1989 in this
Hon'ble Tribunal,
T“ 6, That in reply to the contents of para 6, it 1s stated
" that the applicaﬁtmm was replied vide this office
Memorandum No,Rectt/ES/SDA(MP) dt.5.10.90(copy annexed and
marked as Annexure C-l),
7. That in reply to the contents of para 7, it is stated
that the selection was fixed on 8th and 9th October 1990
1 to the convenience of the members of the Selection
committee and the allegation that it was deliberately
fixed on these dates is emphatically denied., It may however
be submitted that no hearing took place on 10,10.90,
8, That since the selection has already been conducted
and inspite of the written advice given to the Petitioner
~—"vide Memorandum dt.5,10, 90, he failed to avail of the

JW; an & obvel i~ >/3—€«W’ wi g Selectiiv
*>£*\\ oppartunity/the Misc, application has become infructuous

‘and is lizble to be dismissed.,
VERIFICATION

: I, S.Bhatia, Dy.Director(Estt-I) RDSO,Lucknow do

| hereby verify that the contents of para-l of the instant
reply are true to my personal knowledge and belief and
those of paras 2 to 8 are based on knowledge derived from
the perusal of the official records of the instant case
kept in the official custody of the answering Respondents
and legal advice, Nothing material has been concealed and
nothing stated herein are false,

Verified this Ik day of December 1990 at Lucknow,

T

PR s b1
Deponent.,
w ﬁ%m T <

TIEIR w e ol s w 3a,
W @D, FEIE ~ 226014
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: With reference to nms anplicavion daved 20
Cshad n.uoPdurﬂ Degign Aggtie'A!(I?) 1g infommed
reques

_for pOstponenvnt of departnental 8313Cu'qﬂ for
Lxe,post of Senior Design ﬁgsistanu, SC"lb H3e 2000w 020
(BP5) has -been considercd and he i3 advised thal in Wi
own Interest and risk he must aspoar in tho :1gc‘in~
the said-post con the appointsd dabef i.e.3th l SUl Gobo
1900, §ailfﬂg vhich adninigtration will nol hold wuy ol
selection scparatély for him and he will $forse hig ¢
of appearing in the selection.
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"Organisation, Ministry of Railways;fLucknow most

' applicants and thus I am fully acquainted with the

§ A

IV THE CH\ITRAL ADMINISTPATIVE TRIBUNAL, CIRCUTT BENCH %

LUGKNOW

Reglstratlon Noe 82 of 1989

Beﬁwéen |
KeS.Patra and others = .o Applicants
Union of India and others «¢ - Regspondentsg

'

PRELIMINARY OBJECTIONS
I, S.Buatia, s/o late Shri U.C.Bhatia, aged -
about 54 Years preSently posted as Deputy Direétor/

Estt~-1 in the office of Research, Designs and Standards

respectiully showerth as under:-

Te ’That I am‘preseﬁtly'posted as}Deputy Director/ |
Estt-I in the of ‘fice of R.D.S.0. Ministry ef mu«rays, |
’Lucknow and have b@en duly authorised on behalf of
heSpondents 1 &2 xuaxnaxnxhxxn for filing the

ingtant cégg?and have also gone through the petltion
undervﬁectlon 19 of the CAT Act, 1985 flled'by the
facts and circumstances of the case deposed belowy -

2,  That the main relief claimed by applicant .~
in his application is that he should be ‘promoted
as Chief Deéign Assisténtvin scale,Bs.650-960(Rs)

Wee.fo 1-7-85 against which his‘repfesentation -

L TR, ?79“3
P B C DBy lishuent, ‘

B. D. S. 0., Ministry of Railways,
Alrskegh, LUCKNG V-4



- K -2 o Ve
was rejected on 14-5-87 and appeal'wés finally
rejected eﬁ-3~8;87 vide Annexure No, W% to the
vappligation while the applicant ﬁréférred this
applicatimﬁ only in-the'yeér 1989 i,es beyohd one
| year limitation periods | |

. 3, That since the applicants have not specifically
| challenged the Staff Posting Order Nos 330 of 1988 ‘
contained in &nnexure 15 to the applicati@n,alsa
because the applicants belong to Motive Power -
Directorate while promotion vide Annexure 15 vas.
‘given to employees of B& Research Wing of the
{ " Research Directorate hence the rejectien of
/ applicantfg representation vide ﬂnnexure 18 cannot

[ give%'%hem fresh cause of action as ® matter is

‘quite different.

Y,  That the applicants have also not impleaded
the persons who would be affected by the relief’
claimed by applicantsi

Wherefore the ans?ering reSpéndents crave leave s
of this Hon'ble Tribunal to raise the fbllewing
preliminary objections' whimh may kindly be |
decided befere taking up the case on meritsx

£  Wnether this application is barred by time 2
B,  VWnether thés application suffers from non
| impleadment of necessary parties%
C. Whether this application is maintainable on
| \ ground of avaiiabilipy of alternative'remeg&?
L Leesves, L . : 43~&Av;,zﬂj&g§
' - - Dt, 218489, ‘ Respondent —
. : ’ By. Dérector Establishmen,,

- @ D.S. 0., Ministry of Rallways
Aliagh, LUGENOW-S
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VERIFICA IoN

1, 8.Bhatia, Dy.DirectorfEstablishment.l,
RuDeS 400, Tfiinisﬁry ‘of Railways, Lucknow do hereby
verify that the contents of pa:t_jaji! 1 @f ‘»the instant
reply are true tc my personal kn@wlédge ari,d belief
and those‘ of paras 2 to & are baséd on knowledge

derived from the péru.sal’ of the available"reeoi'ds‘ ,

' relaﬁing to the instant case and 1e_-ga.l‘advice;‘

Nothing material has been concealed and nofhing

stated therein are false. —
LUCKNOW a ' : %§
Da’ced' ::),—8-89. \ , Respondent | - ’

Dy. Director Establishmen,
‘&D.Ss. 0. » Ministry o! Radlways



PENTRZ\L ADMINISTRATIVE TRIBUNAL

S
* * LUCKNOW BENCH
Review Applicatlon No. 642/92 . S
Inre o C o L
O.A. No,82/1989 S
K.S.Patra & 3.others: - © .~ . _applicants
. versus’
' .t‘ihien of’ India & others. ' Respondents.
Hon.Mr, Justice U.C. Srlvastave "V .C.
Hon, Mr K Obam, Adm, . Member,
(Hon. Mr,. Justlce u.C. Srlvastava, vV C, )
2 This review applicationis directed against our

.judgment angorder dated 24.6.92 by which the O.A. was
'Qismissed but with certaln observations. The case was
heard and disposed of after hearing the counsel for the

'parties.The scope of review applicatiQn is limiteo. It
does not,mean rehearing and reconsidering the arguments
9%/se\me'matter howsoever the same are différently worded.

- The same Beﬁch cannot sit in appeal over its earlier
judgment which cc.n be done by a superior court, The
Selection was made by D.P.C. and no ground having been

: plea_ded or if pleaged,established' which could have resulted

' "in setting ii's-ideﬁ.the' ax&nx assessnnent made by D.P.C. ,there

is hardiy ‘any ground for review.There is no error mach '
. less than an error apparent on the facé of the record,
as such the review application has no substanCe and is

rejeéﬁ . : - T o - V
. Adm.’ ber, M%U\/ . Vice Chaiman.

. Lucknows Dateds 2449 L o a
Shakeel/ ' '




e  IN THE CANTRAL ADMINISTRATIVE TRIBUNAL gz/
' . IDCKNOW BENCH _LUCKNOW.

rEvIsW  appLication 6 42{9

Centrst  ani. o+ E LBk

O Gt 30l AedCRBOW

in re Date of Filing <. ui 171
{dRate of Reccipt by Past......~
O.a. No: 82/1989 | b
, > o W:y Registear( ]!
- | K.S. Patra & 3 others  «eee. Applicant.
Versus.
Union of India & others. v... . iespondents.
S1.No. ~ Index - Pages
' Description of documents filed
> ' |
1. . Réview application - 4
. 2. Copy of the judgement ' ,
T | (t &%
— T\P\n‘/—‘ dated 21+.6._92‘ Annexure 1
O} . | | .
@’ 3. Copy of 5.P.0.No318/1991  9q.- (P
, dated 28.,1.91 = Ammexire 2 o
L, | Copy of representation S
dated 29.6.92  Annexure 3 N~ 173
5e Vakalatnama. - ‘ [4
/ 6 Affolah 1516
Tucknow:. | | QM
. ‘ E \‘m )
1992 o “Advocate.
' ‘Counsel for Applicant.
4




c IN THE CENIRAL ADMINISTRATIVE TRIBUNAL %
. _ ICKNOW _BENCH _ LUGKNOW. |

O.40 NO. 82 of 1989.

K. S. Patra & 3 others i ...+ Applicants.

Yersus.

"

\ .

Union of India & others «e++s Respondants

Review petition of applica-nt X.S. Patra under Rule 17 of
Géntfal Adminigtrative Tribunal (Procedure) Rule 1987
ffainst the judgement a nd order dated 24,692 in the above
Hoted application, |
Y * v/The applicamt, named above wmost respectfully bégs to
statéx as unders-
1.. ~That following reliefs were sought for through the
the originagl application. |
(a) That the orders of supersession of the applicants be
set asjide and the opposite parties be directed(to prom=
oté& the applicdnts as Chief "Desizn Assistant w.e.f.
1.7.85, the date when the juniors were promoted.
(b) That the opposite parties be further directed to pay
the arrears of emoluments due on that account.

. - ~ (e¢) That the opposite partiss be directed to pay interest
on the amounts found due w.e.f. 1.7.85 upto the date
of actual payment, after the decisiog of this case.

2.,  That the Judgement & order was passed onl2%.6.92 and
RN ~ the operative postion of the judgement is as under:
iligs SO RN o o
@3"’ \*Eﬁ% - PARA L4t "There being no a-llegation or malafide

or bias, as it cannot be said that the Departmental
‘Promotion Cormittee fell into an error in makiﬁg
assessment. However, so far as the record is concerned,
the difference does npt'apﬁaar to be much and in
particular year, there was dbwn-—gradation for‘which

- 1t appears that nor earlier notice or whatever is

) Contdo Oof.‘a/-




( 2 ) o | ¥,

given to the zapplicant, there appears to be no

reason why now the case of upgradation or higher
post will not be considered and their- aduhoc '
upgradation will not be_regularlsed, but for the
tﬁe above observatiom, the application is

Y _
dismissed. Noi order as to costs."

.Avcopy of f#he Judgement dated 24.6.92 is being enclosed as

Annexure. o« 1 of this review petition.

3. That the Hontble Tribunal after perusing the
minutes of,Sélecthommittee had stated as under

on order sheet dated 24491,

- ; - "The questiohvinvelved‘in this case is as "to
. ., | " whether the petitioners were entitled to be
upgfaded vide order of Railway Board dated 3.7.85.
For this purpose we called for the mirutes of |
Select Gommittee._ The same were not complete
in as much as it did net disclose as to why
the Ppetitioners were«aet reprehended.,’The regsons
have not been recorded . in the papers shdwn 4to USe
THBfore, let the documentary evidence be |
produced before us to . enable us to judge that
the procedure of the Selection Committee were not

”arbitrary in superseeding the petitionerst,

i

The Hon'ble Tribunal in para 3 of the Judgement were also

pleased to observe as under: -

"Although the applicant eafned the entry of goo
and gaey very good but in the year 1984 incidently
all these four were rated as 'average'.& it appear

that because of this slight difference between %k -
the records of 311 these

bersons, these four

applicants were not upgraded, The assessment

contd, .,;3/




( 3 ) | by

The assessment was to be made by DIC &

the difference howsoever mede was for DG

to decide & assess and however the contention on
behalf of the applicant is strong, it may be these
minor detzils or entry»of one year was not to be

taken_into acapgnt. It 1s not possible for

5

Tribunai to re-assess the same."

It thus becomes manifestly clear that the D.P.q. had
definitely committed a gravs error by not including the
the nemes of the applicants in the select list. It has

> also been stated in para 4 of the Judgement that

the applicant was not given any notice for entry of
a particular year & difference does not appear to be

. much, From gbove it transpires that:-

(1)- The D.P.C. had not given any reasons for super-

seeding the appliCantr;n their proceedings.

(i1) TNo sotice of particular year (1984) was given
to the applicant. It is well settled law that
| any adverse/otherwise rema rks are not communicated
to the employee, they cannot be read against him
in consideration‘of ﬁromotion for higher post and
every administrative action has to be fair and
equitous. The D.P C. had not dealt with the
‘the applicant fairly & equitebly with the result
that the applicant ‘could not be promoted to

the regular post of Chief Designs Assistant.
The met&gQ of selection was eseniority an fitnes
and the @ommittee while considering the case of-

~applicant dig not apply their ming and did not

act reasonably in Superseeding the claims of

the appllcami because g fag 83204

V@ry

{
$0

J-n pr'eViouS year.
o 0 L’_/-
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and the Hon'ble Tribunal have also held that

the difference being ‘'minobr' should not have been
considered against the applicant. When the D.P.C.

had not passed any reasoned order or had committed

an error of assessment in respect of applicant,

&
|

the Hon'ble Tribunal can certainly interfere. The
claims of promotioﬁ of the applicant is further
substantiated byAthe 'fact that the appliCantA was
considered fit in 1986 and was ~given ad-hoc

promotion,.

L, That the rellef granted by the Hon'ble Trlbunal could
not benefit or cover the case of the appllcdnt as on
the date of the Judgement the applicant was not worklng
as Ad hoc Chief Deslgn'Ass1stant. He had already
been downgraded on 28.£E91 and reverted'as Senior

; E _- - Design‘AsSistant. A copy of the order dated 28.1.91

{ o : T : is being filed as annexure 2. The position was not

brought before the Hon'ble Tribunal on account of
the fact that originaj relief sought for setting

aside the supersession orders and granting promotion

I imﬁﬁuﬁzﬁgab , Aon-the post of Chief Design Assistant w.e.f.1.7.85.

“5

That in view of the relief granted by the Hon'ble
Tribund and the fact that due to ceasure of £ % ™

the  applicant on ad-hoc promotion, the questioh of

his regularisation on the ad-hoec post does not arise

Thaﬁ_ the applicant after recelving .the copy of"
judgemenﬁ//dated 24.6.92 represented fo the Director
Generaquﬁb S.0. on  29.6.52 and insisted that the
the case - of the ap:licant be referred to Solect
Committee for passing sultable orders in hlS

case., Gince the applicant has not been favoured

e 5/
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s

6.

C s o %
with any response to his representation, he has
no other dbernative except to file this review
petition for modifying the jﬁdgement to enable the
the applicant to fece;ve the benefit of the
the relief granted by the Hon'ble Tribunal.

A copy of the Irepresentatién dated 29.6.92 is

being filed as annexure 3 of this review Petition.

That this review application is being filed within

one month of the receipt of the judgement,therefore,

it is within limitation,

PR AYERER,

_— et e em
_— e e o

 WHEREFORE, it is most graciously prayed that Hon'ble

Tribunal may kindly grant the follwing reliefs by

modifying the judgemént, dated 2%.5.92 by including

the directions to the following effects -

(1) That the respondents may be directed to @onvene a
, Reviewﬁéékikiﬁm Committee to hgfbonSider the case
& the- applicant for promotion to the post of Chief
Design Aséistagt frm ﬁhe date his juniors were
promoted (1.7.85) without taking into consideration
the minor differeace for 1984 for which neither any
notice was issued to the applicant nor he was ever
intimated about the same, -
Inckrows
Dated: 2kth July, 1992 . ( §£$ii§§£§% )

QPQ ‘SW /
Through HexiHarSaran
Advocate.

Counsel for Applicant.
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»\ « IN THE CENTRAL N:)KINISTRATXW '[RIBUN-»L‘.D(NG\' BE.NQ‘)
O.A. No, 82 of 1989,
'KuS.. Patra & 3 OmerSQoooeoooooo‘oq.oa Applicants.~

Versus

Union of Indis & oth@rB.eccecvesesses RISPODGCI“'-.G’QA

'_ o S
+ Hon'hle Mr, Justice U.C,Srivastava. V.C, ;/

Hon'ble Mre K. Obayyas - Member (A),

(By Hon'bla Mr.Jugtice U.C.Srivastava.v
" The applicants four in number Serva Sri
K.8, Patré, D.M. Bhutacharjen. Nigzamucdin and M.L,s

‘Ajuja have &pproachod thie Tribunal ehauenqmq;&mw

L e
"’I' - .

)v’;/ ::‘Li"\; ){Kg«cenim and M‘v& % prlyed thay Q,hcy will be
T \kom tad “38 Chief Posign Assistanty wgm effect '
i ¢rM'8.U.ES, the Aste when thwﬁuus.am mrn pmmomcs
llrﬁ /{hty w2y alle bes pﬁtd the &rx‘em:a gﬂ omolumzmts
&:\;;-«-1 and interest may 8igo bs pnm to t;mm grm that
d&sm. o e .
Rl A1 these appmmmvornng q.p ReDeS.00
40 the grade of 550+150, In view of the Radlvay noam ‘
e ‘Gircular dated 3,7,850adre Festructing ves tobe |
.dons on the basis of gctuuny aﬁ serwxap morﬁs. |
Tha applicant neo, m b ¢ wers aumrgaém and thns.s ‘
~ juniors were pxemtaﬁ ge me WM@ %0 ‘M poat
of Ghisf Design herintant in Grede Rs. &5%%0. mw
applicant no, 1 wes gubsoquent;y wmma wﬁ* otd@r |

¢ S
N L s

o7% T T aated 22,7,06 which vas in continution of eardier M
Q ”‘“\\'\\Wv _order. Representations were made by thess applicents v Py
B ] s 3 but the seme upnn,,\:otbon! were rejected end that WQ%W‘L%
- L - 15 why the spplioantghave approsged this tribunal, : (vl
B % The respondents héve oppossd the o1dim of

‘ the OPP&&@'utﬁmd halestated that the gradation was
. made by the d@yﬁmmnml Prmwa aamittee au '
pursusnas of the Rejlway Bodrd G4rowlsr dated 3,785
#nd the gems redd ag follows 9 Bxisting cluu&fipa»
tion of Pest covared by these re=structuring ordess




¢ . g - %
. - ’ : '
‘ o . .., o
' 'Seleétion' and ”Noh-Selection‘;s the cése'nﬂy bé
remains unchang=d, Howaver, for the mvrpo::e of ’
1mp1e.’m<.:ntation of these orders, 4f an individual
railway servant becomes due for promotion to only |
one érade above the grade of tﬁe post held by M!q',' .
at present, on & requldr bhasis, aqd such highg;. k
grade post is classified as & "Selaction‘j)ou, '
“the ‘existing selaction br’oéadum will siahd modifiéé
" in zsuch & case to the oxfent that the selection .
" . will be basad on e scmtiny of urvicc recozds
‘) . githout holdinqlany ‘writtsn and/or vi%-;_ywe te;stvs'.ﬁ "
Under this procedure the catagorisation’cutptanding’ *
will not esxist.” As a mauit of a*conﬂz}_éré;&m
by a)‘e”be‘partmntal promotion Committee 31 Officers
wfato»p'romotc'd aﬁd four 'vero pot promoted, It has AUZ‘:@

= /}’Gen brouht to cur notice that all thess persons T €

iy G 6
\ ;\;%«v'?’. ware promoted on adhoe bu;s/ %n the very naxt year QMM[
' obva.ously bacause vacancies wers exiltinq and thay

were considered tp fit to handlc this_“.n,p'graded
post; On bahalf of the applicantS this selection
has ASIeen challenged and it has been con'tpnded that .. |
the t.m:orcl was not properly preparcd ™e recom |
hasg ioeen produced before us which indicates thﬁt the

entries of over all 31 persons who were promoted.

were much better than the applicant, alt,ho&gh the

h‘“‘ in the year 1984 incidently 81l these four were
o /ratad as average and it appears that because of
this liqht difference betwecn the record of all
these psrsons, these four app}icants were not Np=
graded; The asséssment was to be made by the Departe
mental Promotion Comittae and the differencc;\/mc-

&/
ever m&de;was for the Departmental Qrﬁomot:ioﬂ Wm

Corrmitted tp decide &nd asses and M@hz ’
howsoevar the contention on behalf of the appucant. ‘
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N - i3 strong, it m3y be, these minor details or entry
of one year was not to be taken into account. '?;,fc,g".
is not possible for the"rribunal t0 re-asses thé
same, :In this connection the powers of the cogrt
is 1imited, and {n this connection 8 referené?}g,
to be made in tha case of Balpat Am Sahib saslankgy
Vs, S, mhajln A.I.R. 1990 8.C. P. 434 Gnd 3.n tlw
‘case of State Benk of Indie Vs, Mohd. Mxmg,ddtn_ §._¢,
1889 &nd the case of U,F.3.C Vs, "“‘"ﬁ‘}}i Peo
1988 $8:C. P, 1069, Mgbwqh the lator case was unde;
a8 pirticulay mmza&tm; but the pm&tw\ win not ‘
e ‘ditfarends when aspessment is nadg by t.he -
n«apar’emnta& Promot fon Committen, W BN
4  ‘There being ho e)legation of malqng&e Wu
_’.ox biam. e3 such it cannot be uid tmg the - " ’TWQ ﬁ@#%
| Deperigentel Promotion Committes fell into an error

| . in meking the sssgssment. Howeves, ga fax 'aq the f
record is comarmé the Qifferenae doss not appear 'MW"&E
to be much and 4n yﬂ:tscullr yoar, ﬁw;s vas dou_nv
.gradation for which {t appars that no sarlier
notice of whatewar is given to the a,ppucant,'

_ thera appears to be §o reason,thet why now tha case
' _,'og upgredation oF pnigner. post will ﬁot: be consids
; ed and their adhog npwﬁdittm will nét‘ be
reqularised, WW but £or the &bove
obbctvata.an. the application I8 ,othe_rﬂu ﬂqu_ﬂ

i [

L ‘ Nop r 85 to the caﬂtsg e e
’: o V - .
~ /¥iee Chairman,

L]

ST " pea June 26, 19924 -
fg(j" y © Goeecs, (U’N’ o : ’
’ o Mo @y

Sl

Suntral Admwinistvadve 'L
Laxckiow Beuch.
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Government of India
Ministry of Railways
Reseaxch Designs and Stancards Organisation

STAFF POSTING. oiaDnR N0, I8 OF 1991

As a result of Departmental Selection for the post of
Chief Design-Assistant scale ks, 2000-3200 held on 8/9,10.90
and 20/21-12-90 for MP Dte. and on their empanelment, the
* following staff who:are already of ficiating as Chief Design
: Agsistant on adhoe basis are alloWed to continue to officiate
ag~such on regular basis w.e.f. 8.1 91 i.e. date of
declaration of the result:= .

- 1) shri DM, Bhattacharya
) ' ii) Shri Rana Singh
-314) shri Rajendra Kumar
iv) Shri satish Chandra
v) Shri O.P. Chaubey
vi) shri 8.K. Khullar
V.~ vid) shri A.K, Karar (SC)

2, The following Senior Design Assistants who havé also
been placed on the panel for the post of .Chief Design Asstt,

are. promoted as Chief Design Assistant scala e 2000-3200 (rPS)
.from ‘the date they take over charge of higher post,'

P shri s,C, Bhalla
i1 Shri S.K. .Sharma e At: presem; offg, as CPA in ED Dte,
v o on tenure basis..
111) Shri O.S. Panesar L
iv) shriA,c. Tripathi
v) shri Ram Lal \ |
. vi) shri P Abdul Rehman ~ At present offg. as CDA in ED Dtei
) . on tenure basis,
¥ii) Shri R.K. Dey ~do~ . = edo

3. The date from which the staff actually take over charge of

the higher post may please be intimated to EstteI Section for

further necessary action., They will be entitled for officiate

ing pay and allowances in respect of higher post on campletion

of 22 days continuous service., The above staff are further

informed that. their officiating pay will be fixed in higher

grade in terms of Rule 1316 (FR=22/C)R~II initially.. They can,

however, give option within one momth from the date of issue

of this Posting Order for fixation of their pay initialily in

the manner as provided under Rule 1313(a)(1i)(FRe22)/R-II &
1 which may be refixed on the basis of provision of Rule 1316 RRRARZ

(FR/22~C)R-II on the date of acarual of next increment in the

lower grade,

"4s The following Sr. Design Assist'a,nts who are officiating
;j as Chief Design Assistant O pd¢hpc.lasis and could not find
5 R -\.'E‘- 28‘;1091 o fhe pOSt of
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Sr. Design Assistanti=

1) Shri Nizamuddin
V{:i?i“) Shri M,L. Ahuja
i) shri K.S. Patra
*iv) shri D.C. Singhal ‘ L
v) shri J.P. Yadav -~ The post of CIA against which
P - oL ' : Sh, Yadav was offjciating nas been
oo ' : - down graded and operated as SDA scale
Rse 1600~2660 W.e.f, 28.1,91 till
further ordsrs, This post 1is in
operation in ths Inspection Cell at
DL W / varanasi,
vi) Shri surya Prakash
- vii) Shri A.R., Bose _ :
viii) Shrl R.L. Xarcam (SC) ’

N

~\_5. As the panel is prov1sional, the promotion of staf f as
- mentionad in para 1 & 2 above is also prov1szonal, '

(This issues uith the aaproval o£ DSMP)

LB

(M. L. Malhotra)
for Jt. Director Stds.(I/c)

File No. ART/%1 R ﬂr,/'\C‘
Date: 28.1.91 S 39

Manak Nagar, Lucknow~11l

L)A:Nil.

. DISTRIBUTION

JDP(I/c) JDMP~III  Dir (Fin.) DD/E~-I DD/E-II SO/Admn.
SO/EZ~III (in duplicate) SQ/Confdl, - sO/MP Staff conccrned
Notice Board CTSA/RDSO p/file of Staff conarned.

Director (ED) = It is requested that {mmadiate arrangement
may please be made to reliesve S/Shri S.X, Sharma,
Pe Abdul Rehman and R.K, Dey to enable them to JOln M Dte. as

Chief Izs ign assistant, : -
“g 800 . 4WM\1¢—"
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. The Director CGeneral,

R.D.S.C.,

Lucknow,. , o
Sizy,
Sub:~ Pra-er f@r(reconsider‘ﬁi n of promutivnf
’ S Ref:- Case Ho, 0&482/89(L) of Central Admindictrative

ribun2l/Lucknew CGecided cn 24~6-1992s Fiicd by
K.S.Patra & wvthers Ve UCL & others.

4 .- . . . R Y N bl

.

T . I am enclesing a ceny of Judgement of tho liive case,
I earnestly beg te state as under:-
Yy 1. I was stagneting at the maximum of the scale on th
‘ - .- pest ef 3DA/MP when the Cadre Restructuring Ccders
dated 3-7-£5 were izsued by the Railway Foard,

. 2e - In view «f the said o
#;f"i?ji‘ ~ was formed to scrutini
- L premete all the elicib

" of ite findings.

rders, a Selsction Committee
se the Service Pecords and to
v

e candidates, ¢n tho basig

3. - I have net earned any adverse remarks so far, nor
v.any. ever - communicated teo me.

B
. 4s  To my utter surprise, my name (alencwith three othors
-{}” - who joined me in the absve OA before CA&/Lucmnow)
. CSp# was net there amengst thes selected. ’
//( - \JST) ’ L .

e .. 5  Cn my renresentatlons, ocur Administraticn repliecd
éﬁ - 6%, - te the effect:

PN, o

y ( “The Committee anpeinted te asses the sultakility

V NS - ef the candidat&“ under Cadre Restructurirg Scheme,
/fm/ ‘ feund him net suitable for the pust of CLp/ DY

] , v

v 6, The supercassien was intimated te me on 22-7-£6
oo - and subsegquently myself with ether three whe jsined
N N~ me in CAT/Lucknow were premoted on ad-hec basis
1N v, /J“/ as CDA/MP w.e.f. 26-9+86 i.e. after two menths i
Ve //',/1a1 from 22-7-86, -ﬁiéb(q%

Lo e The T (:@/fﬁlf
) s SN o, w
{twfﬂ OB, Our last anplicatien dated 12-10-£6 (this ene was

3&;; submitted J““bLJy) we have rejuected you tu Ew FLE #3 lym
™

our case ¢n the anology of the czses of Sri 1 D2
. and Shri Ram Chandszr, SRY/Res,PLS ’“ut‘.h&?un<1t;
teo Resorvcd.ﬁammuﬁity) whe were rot found suit-ble
ir the firet drotacse Lut later the Zuaditer Tonad
- wghen fit and were promoted (vide ZFO nu.)Juzﬂs),
T’

Our reprecentation for the same éction as ahueve,
was net a'lewcd and review was not wrdered though

there is ne reservatien xcr SC/ST. under Ru*Lmur*LerS chema ..
as per the Judgement in Case Yos, 414/87, 432/87 & 16 A37 |
filed befere C .T/hlluhdLéQ by Shri N.K.Saini, 2k, L, qum*;

and Sh, N.K.Verma (all belong te RDSO/Lucknuw).

o w2 -
e L g




a 10,

—\7 ~

The C\T/uvc\vuh sent for our Service Recorcs and after %7/
nmeruging .the same chserved:- NG

"The Record has been UruQUCLd berrL ue which indicato .
that' the enttries of over all 31 nersuns whu were
prometed were much hetier than the arnnlicant, slthough'
the applicant earned the entry of ‘cood & very quod’
but in the year 1984 incidently all these four were
rated as 'average' and it apvnecars that becuase of

this ‘'light' difference between the record of all thece

nersens, these four anplicants vere not uparaded®,

The CAT/Lucknew relying on the c¢bservations of Supreme o
Court in Tuilpat Abasahil Selankee & others Vs Lr, B.S, ;
Mahajan & cthers, AIR 1590 SC F 434 (1990 SCC(Las)go)

wherein it is qtatcd.- o

"It is net the functien of the Court to hear arneals
over the decisions of Selectien Committec & te scrutinize
the relative merits of the candidates“

Acain in UPSC Vs Hiranyalal Lev 1988 SC. F 1069

(1988 scc. (CRI) 4g4) it is cbservedse . ...

“"Prop: urders for Tribunal or Courtl «.uald he to Girect
the Selection Committee to reconsider the impucned
cselect list on merits.

and finally in

State Bank of_Iﬁdia & others ~ Vs Md. Mehinuddin
SC 1989 (1987 scC (L&S) 464) vherein it was observed:-

"Decisien c¢f Selectien Committee should not ordinally b~
interfered with by Court unless it is vitisted by

" malafide (r bias. Court should direct the autherities
te censider the case ¢f the zggreved o¢fficers for

promeotion"

Cunsidering the recerd and subsegquent promotion on achoe
basis, the Tribunal ir its Judgement annexed herewith
chserved:-

“"However, so far as the record in concerned the
difference coes not appear tc be much, and in a
narticular year, there was down gradaticn, for which
it appears that no earlier notice or whatever is
given te the applicant, there arnpecars tw be no reasen
why now the case of upgradation or hicher rost will
not be censidered and their adhoc upgradatioen will
net be regularised.™ ' —
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PRAYER '

: In view of the ahove ebscrvatiens, it 15 most bivumds Ly
porayed that the ceses ot mine (whe is retiming within a
diy er twe ~due on 30-0-92) and two others barring 7 wi

©  D.,M.Bhattachariee vhe was since been promsted on. regular
Liasis, be referred te the Selectien Committee for which
‘cultal:le orders, keeping in view the instructions
centained im Railway Eeard's No ,PCYIL/74/1S/16 dated

7.-1-75 which states thati~

"The p¥inciple of senierity subject to the rejectiun
wf UNEIT should be strictly applied, for avpuintment -

il e

to Selectien Grade®

-~

3 An early kind order is solicited.

- Thanking veu,

Y- Yours faithfully,
by \ /‘v’\_ }
| '(:':‘,' \.‘ 5.}\."
Encl: Copy of Judgement of W _}FVQSC&%
r . ' A e Vs . £ - . .
523%“‘,’,}‘,0‘?‘,82’ 89 (L) of ( K.S,PATRA )
' UCKNOW o o , S.DLA
Dated: 29-6-92 - M,P.Dte.,RDSO
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tition Under Rule 17 ©

) Rule 1 G87.

. f central Administr ative
Review Pe | |

Tpibunal (Procedure

in

0.h. No: 82 of 1989,

K.S. Patra & 3 others

'u/- & others. .........R@SpondentSo

AFPIDAVIT

| I, K.S. Patra, aged about 59 yea rs S/o Late K.K.Patra
resident of ¢=~16/2 Manaknagar, Lucknow do hereby solemnly affir

and stz te on oath as under:-

1) That the deponent is the applicant in the décdmparayirlg

review applica tion and is w&ll acquainted with the_f‘act.st dépo

below,

C 2, That the contents of paras 1 to 6 of the accompang re
application are true to my personal k: owledge and be/
of the deponent.

,41‘ ,‘
Tucknow: )
KD

» S. PATRA )

Dated: July 24, 1992, Deponent.

VBRIFICALTION

I, K. pons: |
s K. §. Patra, deponent do hereby verify that t‘nts

. of-paz ‘ i i
" %p%'as 1 &2 of this affidavit are true to mny personaJége

X P~

o
E »./y . ’ : \
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and belief. No part of it is false. So help we God.

Eucknow:

L1 p v
LS A
. \

July, 24, 1992 - ' Deponent .

before me.

WaSalltg, .
-F“”“‘\;@A&Q .
e '\‘ : M “ﬁ"‘\i ..
. P ¢
>, ¥ Swatror

A,dv‘ W.
{ N\ I4 5
. 3 X
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